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AGREEMENT GOVERNING THE ACTIVITIES OF STATES ON THE
MOON AND OTHER CELESTIAL BODIES

ACCORD REGISSANT LES ACTIVITES DES ETATS SUR LA LUNE
ET LES AUTRES CORPS CELESTES

COI'JIAIEHME O HEATENBHOCTIU T'OCYLAPCTB HA JIYHE
N IPYI'MX HEBECHHX TEJAX

ACUERDO QUE DEBE REGIR LAS ACTIVIDADES DE LOS ESTADOS EN LA LUNA
Y OTROS CUERPOS CELESTES
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AGREEMENT GOVERNING THE ACTIVITIES OF STATES ON THE
MOON AND OTHER CELESTIAL BODIES

The States Parties to this Agreement,

Noting the achievements of States in the exploration and use of the
moon and other celestial bodies,

Recognizing that the moon, as a natural satellite of the earth, has
an important role to play in the exploration of outer space,
of co-operalbion amony States in Lthe exploration and use of the moon and
other celestial bodies,

Desiring to prevent the moon from becoming an area of international
conflict,
of the natural resources of the moon and other celestial bodies,

Recalling the Treaty on Principles Governing the Activities of States
in the Exploration and Use of Outer Space, including the Moon and Other
Celestial Bodies, the Agreement on the Rescue of Astronauts, the Return of
Astronauts and the Return of Objects Launched into Outer Space, the
Convention on International Liability for Damage Caused by Space Objects,
and the Convention on Registration of Objects Launched into Outer Space,

Taking into account the need to define and develop the provisions of

these international instruments in relation to the moon and other celestial
bodies, having regard to further progress in the exploration and use of
outer gspace,

Have agreed on the following:
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Article 1

1. The provisions of this Agreement relating to the moon shall also
apply to other celestial bodies within the solar system, other than the
earth, except in so far as specific legal norms enter into force with
respect to any of these celestial bodies.

2. For the purposes of this Agreement reference to the moon shall
include orbits around or other trajectories to or around it.

3. This Agreement does not apply to extraterrestrial materials which

reach the surface of the earth by natural means.

Article 2

All activities on the moon, including its exploration and use, shall
be carried out in accordance with international law, in particular the Charter
of the United Nations, and taking into account the Declaration on Principles
of International Law concerning Friendly Relations and Co-operation among
States in accordance with the Charter of the United Nations, adopted by the
General Assembly on 24 October 1970, in the interests of maintaining
international peace and security and promoting international co-operation
and mutual understanding, and with due regard to the corresponding interests

of all other States Parties.

Article 3

1. The moon shall be used by all States Parties exclusively for

peaceful purposes.

o



2. Any threat or use of force or any other hostile act or threat
of hostile act on the moon is prohibited. It is likewise prohibited to use
the moon in order to commit any such act or to engage in any such threat
in relation to the earth, the moon, spacecraft, the personnel of spacecraft
or man-mede space objects.

3. States Parties shall not place in orbit around or other
trajectory to or arocund the moon objects carrying nuclear weapons or any
other kinds of weapons of mass destruction or place or use such weapons
on or in the moon,

k, ‘The establishment of military bases, installations and
fortifications, the testing of any type of weapons and the conduct of
military manoeuvres on the moon shall be forbidden. The use of military
personnel for scientific research or for any other peaceful purposes shall
not be pruhibited. 'The use of any equipment or facility necessary for

peaceful exploration and use of the moon shall also not be prohibited.

Article U

1. The exploration and use of the moon shall be the province of all
mankind and shsall be carried out for the benefit and in the interests of all
countries, irrespective of their degree of economic or scientific
development. Due regard shall be paid to the interests of present and
future generations as well as to the need to promote higher standards of
living and conditions of economic and social progress and development in

accordance with the Charter of the United Nations.
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2. States Parties shall be guided by the principle of co-operation
and mutual assistance in all their activities concerning the exploration
and use of the moon. International co-operation in pursuance of this
Agreement should be as wide as possible and may take place on a multilateral
basis, on a bilateral basis or through international intergovernmental

organizations.

Article 5

1. States Parties shall inform the Secretary-General of the United
Nations as well as the public and the internationel scientific community,
to the greatest extent feasible and practicable, of their activities
concerned with the exploration and use of the moon. Information on the
time, purposes, locations, orbital parameters and duration shall be given
in respect of each mission to the moon as soon as possible after launching,
while information on the results of each mission, including scientific
results, shall be furnished upon completion of the mission. In the case of
a mission lasting more than thirty days, information on conduct of the
mission, including any scientific results, shall be given periodically at
thirty days' intervals. For missions lasting more than six months, only
significant additions to such information need be reported thereafter.

2. If a State Party becomes aware that another State Party plans to
operate simultaneously in the same area of or in the same orbit around or
trajectory to or around the moon, it shall proumptly inform the other State

of the timing of and plans for its own operations.
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3. In carrying out activities under this Agreement, States Parties
shall promptly inform the Secretary-General, as well as the public and the
international scientific community, of any phenomena they-'discover in outer
space, including the moon, which could endanger human life or health, as

well as of any indication of organic life.

Article 6

1. There shall be freedom of scientific investipation on the moon
by all States Parties without discrimination of any kind, on the basis of
equality and in accordance with international law.

2. In carrying out scientific investigations and in furtherance of
the provisiong of this Agreement, the States Parties shall have the right
to collect on and remove from the moon samples of its mineral and other
substances, Such samples shall remain at the disposal of those States
Parties which caused them to be collected and may be used by them for
scientific purposes. States Parties shall have regard to the desirability
of making a portion of such samples available to other interested States
Parties and the international scientific community for scientific
investigation. States Parties may in the course of scientific investigations
also use mineral and other substances of the moon in quantities appropriate
for the support of their missions.

3. States Parties agree on the desirability of exchanging scientific
and other personnel on expeditions to or installations on the moon to the

greatest extent feasible and practicable.



Article T

1. In exploring and using the moon, States Parties shall teke
measures to prevent the disruption of the existing balance of its
environment whether by introducing adverse changes in that environment,
by its harmful contamination through the introduction of extra-environmental
matter or otherwise. States Parties shall also take measures to avoid
harmfully affecting the environment of the earth through the introduction
of extraterrestrial matter or otherwise.

2. States Parties shall inform the Secretary-General of the United
Nations of the measures being adopted by them in accordance with
paragraph 1 of this article and shall also, to the maximum extent feasible,
notify him in advance of all placements by them of radio-active materials
on the moon and of ﬁho purposes of such placements.

3. States Parties shall report to other States Parties and to the
Secretary-General concerning areas of the moon having special scientific
interest in order that, without prejudice to the rights of other States
Parties, consideration may be given to the designation of such areas as
international scientific preserves for which special protective arrangements
are to be agreed upon in consultation with the competent bodies of the

United Nations.

Article 8

1. States Parties may pursue their activities in the exploration and
use of the moon anywhere on or below its surface, subJect to the provisions

of this Agreement.
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2. For these purposes States Parties may, in particular:

(a) Land their space objects on the moon and launch them from the
moon;

(b) Place their personnel, space vehicles, equipment, facilities,
stations and installations anywhere on or below the surface of the
moon .,

Personnel, space vehicles, equipment, facilities, stations and installations
may move or be moved freely over or below the surface of the moon.

3. Activities of States Parties in accordance with paragraphs 1 and 2
of this article shall not interfere with the activities of other States
Parties on the moon. Where such interference may occur, the States Parties
concerned shall undertake consultations in accordance with article 15,

paragraphs 2 and 3 of this Agreement.

Article 9

1. States Parties may establish manned and unmanned stations on the
moon. A State Party establishing a station shall use only that area which
is required for the needs of the station and shall immediately inform the
Secretary-General of the United Nstions of the location and purposes of that
station. Subsequently, at annual intervals that State shall likewise inform
the Secrctary-General whether the station continues in use and whether its
purposes have changed.

2. Stations shall be installed in such a manner that they do not

impede the free access to all areas of the moon by personnel, vehicles and



equipment of other States Parties conducting activities on the moon in
accordance with the provisions of this Agreement or of article I of the
Treaty on Principles Governing the Activities of States in' the Exploration

and Use of Outer Space, including the Moon and Other Celestial Bodies.

Article 10

1. States Parties shall adopt all practicable measures to safeguard
the life and health of persons on the moon. For this purpose they shall
regard any person on the moon as an astronaut within the meaning of
article V of the Treaty on Principles Governing the Activities of States
in the Exploration and Use of Outer Space, including the Moon and Other
Celestial Bodies and as part of the personnel of a spacecraft within the
meaning of the Agreement on the Rescue of Astronauts, the Return of
Astronauts and the Return of Objects Launched into Outer Space.

2. States Parties shall offer shelter in their stations, installations,

vehicles and other facilities to persons in distress on the moon.

Article 11

1. The moon and its natural resources are the common heritage of
mankind, which finds its expression in the provisions of this Agreement and
in particular in paragraph 5 of this article.

2. ‘'ne moon is not subject to national appropriation by any claim
of sovereignty, by means of use or occupation, or by any other means.

3. Neither the surface nor the subsurface of the moon, nor any part

thereof or natural resources in place, shall become property of any State,
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international intergovernmental or non-governmental organization, national
organization or non-governmental entity or of any natural person. The
placement of personnel, space vehicles, equipment, facilitieg, stations and
installations on or below the surface of the moon, including structures
connected with its surface or subsurface, shall not create a right of
ownership over the surface or the subsurface of the moon or any areas
thereof. ‘lhe foregoing provisions are without prejudice to the international
régime referred to in paragraph 5 of this article.

L., States Parties have the right to exploration and use of the moon
without discrimination of any kind, on a bagsis of equality and in accordance
with international law and the terms of this Agreement.

5. States Parties to this Agreement hereby undertake to establish
an international régime, including appropriate procedures, to govern the
exploitation of the natural resources of the moon as such exploitation is
about to become fcasible. This provision shall be implemented in accordance
with article 18 of this Agreement.

6. In order to facilitate the establishment of the international
régime referred to in paragraph 5 of this article, States Parties shall inform
the Secretary-General of the United Nations as well as the public and the
international scientific community, to the greatest extent feasible and
practicable, of any natural resources they may discover oﬁ the moon.

T. The main purposes of the international régime to be established
shall include:

(a) The orderly and safe development of the natural resources of the

moon ;



(b) "The rational management of those resources;

(¢) The expansion of opportunities in the use of those resources;

{d) An equitable sharing by all States Parties in the benefits
derived from those resources, whereby the interests and neéds of the
developing countries, as well as the efforts of those countries which have
contributed either directly or indirectly to the exploration of the moon,
shall be given special consideration.

8. All the activities with respect to the natural resources of the
moon shall be carried out in a manner compatible with the purposes specified
in paragraph 7 of this article and the provisions of article 6, paragraph 2,

of this Agreement,

Article 12

1. States Parties shall retain jurisdiction and control over their
personnel, vehicles, equipment, facilities, stations and installations on
the moon. The ownership of space vehicles, equipment, facilities, stations
and installations shall not be affected by their presence on the moon.

2. Vehicles, installations and equipment or their component parts
found in places other than their intended location shall be dealt with in
accordance with article 5 of the Agreement on Rescue of Astronauts, the
Return of Astronauts and the Return of Objects Launched into Outer Space.

3. In the event of an emergency involving a threat to human life,
Gtates Parties may use the equipment, vehicles, installations, facilities
or supplies of other States Parties on the moon. Prompt notification of
such use shall be made to the Secretary-General of the United Nations or

the State Party concerned.
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Article 13

A State Party which learns of the crash landing, forced landing or
other unintended landing on the moon of a space object, or its component
parts, that were not launched by it, shall promptly inform the launching
State Party and the Secretary-General of the United Nations.

Article 1b

1. States Parties to this Agreement shall bear international
responsibility for national activities on the moon, whether such activities
arce carried on by governmental agencies or by non-governmental entities,
ad for assuring that national activities are carried out in conformity
with the provisions set forth in this Agreement. States Parties shall
ensure that non-governmental entities under their Jurisdiction shall engage
in activities on the moon only under the authority and continuing supervision
of the appropriate State Party.

2. States Parties recognize that detailed arrangements concerning
liability for damage caused on the moon, in addition to the provisions of
the Treaty on Principles Governing the Activities of States in the
Exploration and Use of Outer Space, including the Moon and Other Celestial
Bodies and the Convention on International Lisbility for Damage Caused by
Space Objects, may become necessary as a result of more extensive activities
on the moon. Any such arrangements shall be elaborated in accordance with

the procedure provided for in article 18 of this Agreement.
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Article 15

1. Each State Party may assure itself that the activities of
other States Parties in the exploration and use of the moon are compatible
with the provisions of this Agreement. To this end, all space vehicles,
equipment, facilities, stations and installations on the moon shall be open
to other States Parties. OSuch States Parties shall give reasonable advance
notice of a projlected visit, in order that appropriate consultaetions may be
held and that maximum precautions may be taken to assure safety and to
avoid interfercnce with normal operations in the facility to be visited.

In pursuance of this article, any State Party may act on its own behalf or
with the full or partial assistance of any other State Party or through
appropriate international procedures within the framework of the United
Nations and in accordance with the Charter,

2. A State Party which has reason to believe that another State
Party is not fulfilling the obligations incumbent upon it pursuant to this
Agreement or that another State Party is interfering with the rights which
the former State has under this Agreement may request consultations with
that State Party. A State Party receiving such a request shall enter into
such consultations without delay. Any other State Party which requests to
do so shall be entitled to take part in the consultations. Each State Party
participating in such consultations shall seek a mutually acceptable
resolution of any controversy and shall bear in mind the rights and interests
of all States Parties. The Secretary-General of the United Nations shall
be informed of the results of the consultations and shall transmit the

information received to all States Parties concerned.
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3. If the consultations do not lead to a mutually acceptable
settlement which has due regard for the rights and interests of all States
Parties, the parties concerned shall take all measures to gettle the
dispute by other peaceful means of their choice appropriate to the
circumstances and the nature of the dispute. If difficulties arise in
connexion with the opening of consultations or if consultations do not
lead to a mutually acceptable settlement, any State Party may seek the
assistance of the Secretary-General, without seeking the consent of any
other State Party concerned, in order to resolve the controversy. A State
Party which does not maintain diplomatic relations with another State
Party concerned shall participate in such consultations, at its choice,
either itself or through another State Party or the Secretary-General as

intermediary.

Article 16

With the exception of articles 17 to 21, references in this Agreement
to States shall be deemed to apply to any international intergovernmental
organization which conducts space activities if the organization declares
its acceptance of the rights and obligations provided for in this Agreement
and if a majority of the States members of the organization are States
Parties to this Agreement and to the Treaty on Principles Governing the
Activities of States in the Exploration and Use of Outer Space, including
the Moon and Other Celestial Bodies. States members of any such organization
which are States Parties to this Agreement shall take all appropriate steps
to ensure that the organization makes a declaration in accordance with the

foregoing.
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Article 17

Any State Party to this Agreement may propose amendments to the
Agreement. Amendments shall enter into force for each State Party to the
Agreement accepting the amendments upon their acceptance by a majority of
the States Parties to the Agreement end thercafter for each remaining Giate

Party to the Apreement on the date of acceptance by it.

Article 18

Ten years after the entry into force of this Agreement, the question
of the review of the Apreement shall be included in the provisional apgenda
of the General Assembly of the United Nationg in order to consider, in the
light of past application of the Agreement, whether it requires revision.
However, at any time after the Agreement has been in force for five years,
the Secretary-General of the United Nations, as depositary, shall, at the
request of one third of the States Parties to the Agreement end with the
concurrence of the majority of the States Parties, convene a conference of
the Gtates Parties to review this Agreement. A review conference shall also
consider the question of the implementation of the provisions of article 11,
paragraph 5, on the basis of the principle referred to in paragraph 1 of
that article and taking into account in particular any relevant technological

developments.

Article 19

1. This Agreement shall be open for signature by all States at

United Nations leadquarters in New York,

1l



2. This Agreement shall be subject to ratification by signatory
States., Any State which does not sign this Agreement before its entry
into force in accordance with paragraph 3 of this article may accede to it
at any time. TInstruments of ratification or accession shall be deposited
with the Secretary-General of the United Nations.

3. This Agreement shall enter into force on the thirtieth day
following the date of deposit of the fifth instrument of ratification.

I, For each State depositing its instrument of ratification or
accession after the entry into force of this Agreement, it shall enter into
force on the thirtieth day following the date of deposit of any such
instrument.

5. The Secretary-General shall promptly inform all signatory end
acceding Utates of the date of each signa.ure, the date of deposit of each
instrument of ratification or accession to this Agreement, the date of its

entry into force and other notices.

Article 20

Any State Party to this Agreement may give notice of its withdrawal
from the Agreemant one yedr after its entry into force by written notification
to the Secretary-General of the United Nations. Such withdrawal shall take

effect one year from the date of receipt of this notification.
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Article 21

The original of this Agreement, of which the Arabic, Chinese, English,
French, Russian and Spanish texts are equally authentic, shall be deposited
with the Sccrctary-General of the United Nations, who shall send certified

copies thereof to all signatory and acceding States.
IN WITNESS WHEREOF the undersigned, being duly authorized thereto by

their respective Governments, have signed this Agreement, opened for signature

at New York on 18 December 1979.
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ACCORD REGISSANT LES ACTIVITES DES ETATS SUR LA LUNE
ET LES AUTRES COnPS CELESTES

Les Etats parties au présent Accord,

Notant les succés obtenus par les Etats dans 1'exploration et l'utilisation
de la Lune et des autres corps célestes,

Reconnaissant que la Lune, satellite naturel de la Terre, joue & ce titre
un role important dans 1'exploration de 1'espece,

Fermement résolus & favoriser dans des conditions d'égalité le développement

de la coopfration entre Ftats aux fins de l'exploration et de l'utilisation de la
Lune et des autres corps ciélectes,

Désireux d'éviter que la Lune ne puisse servir d'arcéne i des conflits
internationaux,

Tenant compte des avantages qui peuvent &tre retirés de l'exploitation des
ressources naturelles de la Lune et des autres corps célestes,

Rappelant le Traité sur les principes régissant les activités des Etats en
matiére d'exploration et d'utilisation de l'espace extra-atmosphérique, y compris
la Lune et les autres corps célestes, 1'Accord sur le sauvetage des astronautes,
le retour des astronautes et la restitution des objets lancés dans l'espace
extra-atmosphérique, la Convention sur la responsabilité internationale pour les
dommages causés par des objets spatiaux et la Convention sur 1'immatriculation
des objets lancés dans 1'espace extra—atmosphérique,

Prenant en considération la nécessité d'appliquer concrétement et de

développer, en ce gqui concerne la Lune et les autres corps célestes, les dispo-
sitions de ces documents internationaux, eu égard aux progrés futurs de 1'explo-
ration et de 1'utilisation de 1'espnace,

Sont convenus de ce qui suit




Article premier

~

1. Les dispositions du présent Accord relatives & la Lune s'appliquent
également aux autres corps célestes a 1l'intérieur du systeéme solaire, excepté
la Terre, & moins que des normes juridiques spécifiques n'entrent en vigueur en
ce qui concerne l'un de ces corps célestes.

2. Aux fins du présent Accord, toute référence & la Lune est réputée
s'appliquer aux orbites autour de la Lune et aux autres trajectoires en
direction ou autour de la Lune.

3. Le présent Accord ne s'applique pas aux matiéres extra-terrestres qui

atteignent la surface de la Terre par des moyens naturels.

Article 2

Toutes les activités sur la Lune, y compris les activités d'exploration et
d'utilisation, sont menCes en conformité avec le droit international, en parti-
culier 1a Charte des Nations Unies, et compte tenu de la Déclaration relative
aux principes du droit international touchant les relations amicales et la
coopération entre les Etats conformément & la Charte des Nations Unies, adoptée
par 1'Assemblée générale le 24 octobre 1970, dans 1'intérét du maintien de la
paix et de la sécurité internationales et pour encourager la coopération inter-
nationale et la comprithension mutuelle, les intéréts respectifs de tous les

autres Etats parties ¢tant dlment pris en considération.

Article 3

1. Tous les Etats parties utilisent la Lune exclusivement & des fins

pacifiques.



2. Est interdit tout recours & la menace ou & l'emploi de la force ou &
tout autre acte d'hostilité ou menace d'acte d'hostilité sur la Lune. Il est
interdit de méme d'utiliser la Lune pour se livrer & un acte de cette nature
ou recourir & une menace de cette nature & 1l'encontre de la Terre, de la Lune,
d'engins spatiaux, de l'@quipage d'engins spatiaux ou d'objets spatiaux créis
par 1'homme. ‘

3. Les Etats parties ne mettent sur orbite autour de la Lune, ni sur une
autre trajectoire en direction ou autour de la Lune, aucun objet porteur d'armes
nucléaires ou de tout autre type d'armes de destruction massive, ni ne placent
ou n'utilisent de telles armes & la surface ou dans le sol de la Lune.

4, Sont interdits sur la Lune l'aménagement de bases et installations
militaires et de Tortifications, les essais d'armes de tous types et l'exécution
de manoeuvres militeires. N'est pas interdite l'utilisation de personnel
militaire 4 des fins de recherche scientifique ou & toute autre fin pacifique.
N'est pas interdite non plus l'utilisation de tout &quipement ou installation

nicessaire i 1'exploration pacifique de la Lune.

Article b

1. L'exploration et l'utilisation de la Lune sont 1l'apanage de toute
1'humanité et se font pour le bien et dans 1l'intérét de tous les pays, quel que
soit leur degré de développement économique ou scientifique. I1 est diiment
tenu compte des intéréts de la génération actuelle et des générations futures,
ainsi que de la nécessité de favoriser le relévement des nivesux de vie et des
conditions de progrés et de développement &conomique et social conformément 3

la Charte des Nations Unies.



2. Dans toutes leurs activités concernant 1l'exploration et l'utilisation
de la Lune, les Etats parties se fondent sur le principe de la coopération et de
1'assistance mutuelle. La coopération internationale en application du présent
Accord doit etre la plus large possible et peut se faire sur une base multi-
latérale, sur une base bilatérale ou par l'intermédiaire d'organisations inter-

gouvernementales internationales.

Article 5

1. Les Etats parties doivent faire connaitre au Secrétaire général de
1'Organigation des Nations Unies, ainsi qu'au public et & la communauté
scientifique mondiale, autant qu'il est possible et praticable, leurs activités
d'exploration et d'utilisation de la Lune. Des renseignements concernant le
calendrier, les objectifs, les lieux de déroulement, les paramétres d'orbites
et la durée de chaque mission vers la Lune doivent 8tre communiqués le plus tdt
possible aprcés le début de la mission, et des renseignements sur les résultats
de chaque mission, y compris les résultats scientifiques, doivent &tre
communiqués deés la fin de la mission. Au cas ol une mission durerait plus de
soixante jours, des renseignements sur son déroulement, y compris &ventuellement
sur ses résultats scientifiques, doivent &tre donnés périodiquement, tous les
trente jours. Si la mission dure plus de six mois, il n'y a lieu de communiquer
par la suite que des renseignements complémentaires importants.

2. Si un Etat partie apprend qu'un autre Etat partie envisage de mener
des activités simultanément dans la méme région de la Lune, sur la méme orbite
autour de la Lune ou sur une méme trajectoire en direction ou autour de la Lune,
il informe promptement 1'autre Etat du calendrier et du plan de ses propres

activités.



3. Dans les activités qu'ils exercent en vertu du présent Accord, les
Etats parties informent promptement le Secrétaire général, ainsi que le public
et la communauté scientifique internationale, de tout phénomeéne qu'ils ont
constaté dans l'espace extra-atmosphérique, y compris la Lune, qui pourrait
présenter un danger pour la vie et la santé de 1l'homme, et &galement de tous

signes de vie organique.

Article 6

1. Tous les Etats parties ont, sans aucune discrimination, dans des
conditions d'égalité et conformément au droit international, la liberté de
recherche scientifique sur la Lune.

2. Dans leurs recherches scientifiques exécutées en application des
dispositions du présent Accord, les Etats parties ont le droit de recueillir
‘sur la Lune et d'en enlever des échantillons de minéraux et autres substances.
Ces échantillons restent sous la garde des Etats parties qui les ont fait
recueillir et qui peuvent les utiliser a des fins pacifiques. Les Etats
parties ne perdent pas de vue qu'il est souhaitable de mettre une partie desdits
échantillons & la disposition d'autres Etats parties intéressés et de la
communauté scientifique internationale aux fins de recherche scientifique. Les
Etats parties peuvent, au cours de leurs recherches scientifiques, utiliser
aussi en quantités raisonnables pour le soutien de leurs missions des minéraux
et d'autres substances de la Lune.

3. Les FEtats parties conviennent qu'il est souhaitable d'échanger autant
qu'il est possible et praticable, du personnel scientifique et autre au cours

des expéditions vers la Lune ou dans les installations qui s'y trouvent.



Article T

1. Lorsqu'ils explorent et utilisent la Lune, les Etats parties prennent
des mesures pour éviter de perturber 1'équilibre existant du milieu en lui
faisant subir des transformations nocives, en le contaminant dengereusement paer
l'apport de matiére étrangére ou d'une autre fagon. Les Etats'parties prennent
aussi des mesures pour éviter toute dégradation du milieu terrestre par 1l'apport
de matiére extra-terrestre ou d'une autre fagon.

2. Les Etats parties informent le Secrétaire général de 1'Organisation
des Nations Unies des mesures qu'ils prennent en application du paragraphe 1 du
présent article et, dans toute la mesure du possible, lui notifient & 1l'avance
leurs plans concernant le placement de substances radicactives sur le Lune et
1'objel de cette opiration.

3. Les Etats parties communiquent sux autres Etats parties et au Secrétaire
général des renseignements au sujet des régions de la Lune qui présentent un
intérét scientifique particulier, afin qu'on puisse, sans préjudice des droits
des autres Etats parties, envisager de désigner lesdites régions comnme réserves
scientifiques internationales pour lesquelles on conviendra d'accords spéciaux

de protection, en consultation avec les organismes compétents des Nations Unies.

Article 8

1. Les Etats parties peuvent exercer leurs activités d'exploration et
d'utilisation de la Lune en n'importe quel point de sa surface ou sous sa

surface, sous riéserve des dispositions du présent Accord.



2. A cette fin, les Etats parties peuvent notamment :

a) TFaire atterrir leurs engins spatiaux sur la Lune et les lancer &
partir de la Lune;

b) Placer leur personnel ainsi que leurs véhicules, matériel, stations,
ingstallstions et équipements sypotisux en n'imporie quel point A 1la suiince ou
sous la surface de le Lune.

Le personnel, ainsi gue les véhicules, le matériel, les stations, les
installations et 1'équipement spatisux, peuvent se déplacer ou &tre déplacés
librement 4 la surface ou sous la surface de la Lune.

3. Les activités menées par les Etats parties conformément aux
paragraphes 1 et 2 du présent article ne doivent pas géner les activités menées
par d'autres Ktats parties sur la Lune. Au cas oll elles risqueraient de leur
causer une géne, les kKtats parties intéressés doivent procéder & des consul-

tations conformément aux psragraphes 2 et 3 de l'article 15 du présent Accord.

Article 9

1. Les Etats parties peuvent installer des stations habitées ou inhabitées
sur la Lune. Un Etat partie qui installe une station ne doit utiliser que la
surface nécessaire pour répondre aux besoins de la station et doit faire
connaltre 1mmédiatement au Secrétaire général de 1'Organisation des Nations Unies
1'emplacement et les buts de ladite station. Il doit de méme, chaque année,
faire savoir au Secrétaire général si cette station continue d'@tre utilisée et
si ses buts ont changé.

2. Les stations dolvent &tre disposées de fagon & ne pas empécher le libre

accds 4 toutes lea parties de la Lune, du personnel, des véhicules et du matériel



d'autres Etats parties qui poursuivent des activités sur la Lune conformément
aux dispositions du présent Accord ou de l'article premier du Traité sur les
principes régissant les activités des Etats en matiére d'exploration et d'utili-
sation de 1'espace extra-atmosphérique, y compris la Lune et les autres corps

célestes.

Article 10

1. Les Etats parties prennent toutes les mesures praticables pour
sauvegarder la vie et la santé des personnes se trouvant sur la Lune. A cette
fin, ils considérent toute personne se trouvant sur la Lune comme &tant un
astronaute au sens de l'article V du Traité sur les principes régissant les
activités des Etats en meatiére d'exploration et d'utilisation de l'espace extra-
atmosphérique, y compris la Lune et les autres corps célestes, et comme &tant un
membre de 1'équipage d'un engin spatial au sens de 1'Accord sur le sauvetage des
astronautes, le retour des astronautes et la restitution des objets lancés dans
1'espace extra-atmosphérique.

2. Les Etats parties recueillent dans leurs stations, leurs installations,

leurs vihicules et leur équipement les personnes en détresse sur la Lune.

Article 11

1. La Lune et ses ressources naturelles constituent le patrimoine commun
de 1'humanité, qui trouve son expression dans les dispositions pertinentes du
présent Accord, en particulier le paragraphe S du présent article.

2. La Lune ne peut faire 1l'objet d'aucune appropriation nationale par
proclamation de souveraineté, ni par voie d'utilisation ou d'occupation, ni par
aucun autre moyen.

3. La surface et le sous-sol de la Lune ne peuvent &tre la propriété

d'Etats, d'organisations internationales intergouvernementales ou non



gouvernementales, d'organisations nationales, qu'elles aient ou non la
personnalité morale, ou de personnes physiques. L'installation & la

surface ou sous la surface de la Lune de personnel ou de véhicules, matériel,
stations, installations ou équipements spatiaux, y compris d'ouvrages reliés
8 sa surface, ne crée pas de droits de propriété sur une partie de la surface
ou du sous-sol de la Lune. Les dispositions qui précédent s'entendent sous
réserve du régime international visé au paragraphe 5 du présent article.

L, Les Etats parties ont le droit d'explorer et d'utiliser la Lune,
sans discrimination d'aucune sorte, sur un pied d'égalité, conformément au
droit international et aux dispositions du présent Accord.

5. Les Etats parties au présent Accord s'engagent & établir un régime
international, y compris des procédures appropriées, régissant 1l'exploitation
des ressources naturelles de la Lune lorsque cette exploitation sera sur le
point de devenir possible. La disposition qui préccde sera appliquée confor-
mément & 1'article 18 du présent Accord.

6. Pour faciliter 1'établissement du régime international visé au
paragraphe 5 du présent article, les Etats parties informent le Secrétaire
général de 1l'Organisation des Nations Unies, ainsi que le public et la
communauté scientifique internationale, autant qu'il est possible et praticable,
de toutes ressources naturelles qu'ils peuvent découvrir sur la Lune.

T. Ledit régime international a notamment pour buts principaux :

a) D'assurer la mise en valeur méthodique et sans danger des ressources

naturelles de la Lune;



b) D'assurer la gestion rationnelle de ces ressources;

c¢) De développer les possibilités d'utilisation de ces ressources;

d) De ménager une répartition équitable entre tous les Etats parties des
avantages qui en résulteront, une attention spfciale étant accordée aux intlrdts
et aux besoins des pays en développement, ainsi gufaux efforts des pays qui ont
contribué, soit directement, soit indirectement, @ l'exploration de la Lune.

8. Toutes les activités relatives aux ressources naturelles de la Lune
seront exercées d'une maniére compatible avec les buts énoncés au paragraphe T
du présent article et avec les dispositions du paragraphe 2 de 1'article 6 du

prisent Accord.

Article 12

1. Les Etats parties conservent la juridiction ou le contrdole sur leur
personnel, ainsi que sur leurs véhicules, matériel, stations, installiations et
équipements spatiaux se trouvent sur la Lune. La présence sur la Lune desdits
véhicules, matériel, stations, installations et éqﬁipement ne modifie pas les
droits de propriété les concernant.

2. Les dispositions de l'article 5 de 1'Accord sur le sauvelage des
astronautes, le retour des astronautes et la restitution des objets lancés dans
l'espace extra-atmosphérique sont applicables aux véhicules, aux installations
et au matériel trouviés dans des endroits autres que ceux ol ils devraient &tre.

3. Dans les cas d'urgence mettant en danger la vie humaine, les Etats
parties peuvent utiliser le matériel, les véhicules, les installations,
1'équipement ou les réserves d'autres Etats parties se trouvant sur la Lune. Le
Secrétaire général de 1'Organisation des Nations Unies ou 1'Etat partie

intéressé en est informé sans retard.
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Article 13

Tout Etat partic qul constate qu'un objet spatial ou des é&léments
constitutifs d'un tel objet qu'il n'a pas lancé se sont posés sur la Lune 3 la
suite d'une panne ou y ont fait un atterrissage forcé ou imprévu en avise sans
tarder 1'Etat partie qui & procédé au lancement et le Secrétaire général de

1'Organisation des Nations Unies.

Article 1b

1. Les Ftats parties au prisent Accord ont la responsabilité inter-
nationale des activités nationales sur la lLune, qu'elles soient menées par des
organismes gouvernementaux ou par des entit@s non gouvernementales, et doivent
veiller @ ce que lesdites activités soient menées conformément aux dispositions
énoncées dans le présent Accord. Les Etats parties s‘'ssasurent que les entités
non gouvernementales relevant de leur juridiction n'entreprennent des
activités sur la Lune qu'avec 1l'autorisation de L'Etat partie intéressé et
sous sa surveillance continue.

2. Les Etats parties reconnaissent que des arrangements détaillés
concernant la responsabilité en cas de dommages causés sur la Lune venant
s'ajouter aux dispositions du Traité sur les principes régissant les activités
des Etats en matiére d'exploration et dfutilisation de l'espace extra-
atmosphérique, y compris la Lune et les autres corps célestes, et & celles de la
Convention relative & la responsabilité concernant les dommages causés par des
objets spatiaux, pourraient devenir nécessaires par suite du développement des
activités sur la Lune. Lesdits arrangements seront &laborés conformément a la

procédure décrite & l'article 18 du présent Accord.
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Article 15

1. Chaque Etat partie peut s'assurer que les activités des autres Etats
parties relatives & l'exploration et & 1'utilisation de la Lune sont compatibles
avec les dispositions du présent Accord. A cet effet, tous les véhicules, le
matériel, les stations, les installations et 1l'é&quipement spatiaux se trouvant
sur la Lune sont accespibles aux autres Etats parties au présent Accord. Ces
Etats parties notifient au préalable toute visite projetée, afin que les consul-
tations voulues puissent avoir lieu et que le maximum de précautions puissent
étre prises pour assurer la aécurité et éviter de géner les opérations normales
sur les lieux de 1'installation & visiter. En ex@cution du priésent article, un
Etat partie peut agir en son nom propre ou avec l'assistance entidre ou
partielle d'un autre Etat partie, ou encore par des procédures internationales
appropriées dans le cadre de 1'Organisation des Nations Unies et conformément
d la Charte.

2. Un Etat partie qui a lieu de croire gu'un autre Etat partie ou bien ne
s'acquitte pas des obligations qui lui incombent en vertu du présent Accord, ou
bien porte atteinte aux droits qu'il tient du présent Accord, peut demander
1'ouverture de consultations avec cet autre Etat partie. L'Etat partie qui
recoit cette demande de consultations doit engager lesdites consultations sans
tarder. Tout autre Etat partie qui en fait la demande est en droit de participer
également & ces consultations. Chacun des Etats parties qui participent & ces
consultations doit rechercher une solution mutuellement acceptable au litige et
tient compte des droits et intéreéts de tous les Etats parties. ILe Secrétaire
général de 1'Organisation des Nations Unies est informé des résultats des
consultations et communique les renseignements regus & tous les Etats parties

intéressis.
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3. Si les consultations n'ont pas permis d'aboutir & un réglement
mutuellement acceptable et tenant compte des droits et intéréts de tous les
Etats parties, les parties intéressées prennent toutes les dispositions nécessaires
pour régler ce différend par d'autres moyens pacifiques de leur choix adaptés aux
circonstances et 4 la nature du différend. Si des difficultés surgissent a
1'occasion de 1l'ouverture de consultations, ou si les consultations n'aboutissent
pas 4 un réglement mutuellement acceptable, un Etat partie peut demander
1'assistance du Secrétaire général, sans le consentement d'aucun autre Etat
partie intéressé, afin de régler le litige. Un Etat partie qui n'entretient pas
de relations diplomatiques avec un autre Etat partie intéressé prend part auxdites
consultations, & sa préférence, soit par lui-méme, soit par 1l'intermédiaire d'un

autre Etat partie ou du Secrétaire général.

Article 16

Dans le présent Accord, 4 1'exception des articles 17 & 21, les références
aux Etats s'appliquent & toute organisation internationale intergouvernementale
qui se livre 3 des activités spatiales, si cette organisation déclare accepter
les droits et les obligations prévus dans le présent Accord et si la majorité des
Etats membres de 1'organisation sont des Etats parties au présent Accord et au
Traité sur les principes régissant les activités des Etats en matiére d'explo-
ration et d'utilisation de 1l'espace extra-atmosphérique, y compris la Lune et les
autres corps célestes. Les Etats membres d'une telle organisation qui sont des
Etats parties au présent Accord prennent toutes les mesures voulues pour que
1l'organisation fasse une déclaration en conformité des dispositions du présent

article.
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Un Etat partie au présent Accord peut proposer des amendements a4 l'Accord.
Les amendements prendront effet & 1'égard de chague Etat partie & 1'Accord
acceptant les amendements d&s qu'ils auront été acceptés par la majorité des
Etats parties 4 1l'Accord et, par la suite, pour chacun des autres Etats parties

a 1'Accord, a la date de son acceptation desdits smendements.

Article 18

Dix ans apréds l'entrée en vigueur du présent Accord, la question de
1'examen de 1'Accord sera inscrite 4 1l'ordre du jour provisoire de l'Assembifc
générale des Nations Unies afin de déterminer, eu &pard & 1'expérience acquise
en ce qui concerne l'application de l'Accord, si celui-ci doit 2tre révisé.
Toutefois, cing ans au moins aprés la date d'entrée en vigueur du présent
Accord, le Secrétaire génféral de 1'Organisation des Nations Unies, en sa qualité
de dépositaire de l'Accord, pourra, sur la demande d'un tiers des Etats parties
4 1'Accord et avec 1'assentiment de la majorité d'entre eux, convoquer une
conférence des Etats parties afin de réexaminer le présent Accord. La
conférence d'examen étudiera aussi la question de l'application des dispositions
du paragraphe 5 de l'article 11, sur la base du principe visé au paragraphe 1
dudit article et compte tenu, en particulier, de tout progrés technique

pertinent.

Article 19

1. Le présent Accord est ouvert & la signature de tous les Etats au Sicge

de 1'Organisation des Nations Unies 8 New York.
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2. Le présent Accord est soumis & la ratification des Etats signataires.
Tout Etat qui n'a pas signé le présent Accord avant son entrée en vigueur
conformément su paragraphe 3 du présent article peut y adhérer & tout moment.
Les instruments de ratification ou d'adhésion seront déposés auprés du
Secrétaire général de 1l'Organisation des Nations Unies.

3. Lle présent Accord entrera en vigueur le trentiéme jour qui suivra
le d8pdt du cinquifme instrument de ratificsation.

I, Pour chaque Etat dont 1l'instrument de ratification ou d'adhésion sera
déposé aprés l'entrée en vigueur du présent Accord, celui-ci entrera en vigueur
le trentidme jour qui suivra la date du dépdt dudit instrument.

5. Le Secrétaire général informera sans délai tous les Etats qui auront
3igné le présent Accord ou y auront adhéré de 1o date de chaque signature, de la
date du dépot de chaque instrument de ratification ou d'adhésion, de la date

d'entrée en vigueur du présent Accord ainsi que de toute autre communication.

Article 20

Tout Etat partie au présent Accord peut, un an aprés l'entrée en vigueur de
1'Accord, comauniquer son intention de cesser d'y étre partie par voie de
notification écrite adressée au Secrétaire général de 1'Organisation des
Nations Unies. Cette notification prend effet un an aprés la date & laquelle

elle a été regue.
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Article 21

L'original du présent Accord, dont les textes angleis, arebe, chinois,
espagnol, francais et russe font également foi, sera déposé suprés du Secrétaire
général de 1'Organisation des Nations Unies, qui en adressera des copies
certifiées & tous les Etats qui auront signé 1'Accord ou qui'y auront adhéré.

EN FOI DE QUOI les soussignés, & ce diment habilités par leurs gouverncments
respectifs, ont signé le présent Accord, ouvert & la signature a New York le
18 décerbre 1979.
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COI'JALIEHVE O IEATEINBHOCTY I'OCYIAPCTB HA JIVHE
W JPYI'VIX BEBECHHX TEJIAX

TocynapcTBa=yuac THNKM HacToamero Cornamehnus,

OTMeuas yclexu, HAOCTHUTHyTHE rocynapCTBaMy B MCCHENOBAHMM ¥ MCHOINB30BaHUU
JIyHH ¥ Opyrux HeGecHHX Temnm,

usHaBasg, uTo JlyHa, ABNAKONASACA €CTECTBEHHHM CIYTHAKOM 36MAM, ULPACT BAXHYW
PONE B UCCHENOBAHUUM KOCMOCA,

IPencroNHeHHNe pemMMOCTH CONEeiCTBOBATE HAa OCHOBe DABEHCTBA JalbHejmeumMy pas—
BUTAO COTPYRHUUECTBA MeXNy rOCYHapCTBaMM B MCCNEROBAHMM M MCNOAL3OBaHUM JIyHH n
Apyrux HeOCeCHHX Ten,

Xellaf He QOOIIYCTUTH NpeBpameHus JIyHN B paiioH MexIyHapPOAHHX KOHPMMKTOB,

JUUTHBAA BHIOMH, KOTODME MOTYT OMTBH MOJYYEHH OT PA3PAGOTKM MPUPORHEX DECYpPCOB
Jyue ¥ OpyTuX HeGeCHHX Tedn,

HanouuHas o Jorosope O NMpMHUUNAX REATENBHOCTM IOCYHO&PCTB [0 UCCIENOBAHMNO #
JICTIONIE30BAKNI KOCMAUECKOTO IPOCTpaHCTBa, BKIoYAA JIyHy M Apyrue HeGecHHe Tena,
CornamieHu’® O CIIACEHNM KOCMOHABTOB, BO3BPAMEHUM KOCMOHABTOB X BO3BDANEGHUM OCBEKTOS,
3anymeHHHX B KOCMHUECKOe MPOCTPAHCTBO, HOHBEHIMM O MexAyHApPONHO} OTBETCTBEHHOCTH
3a ymepG, NpUUMHEHHHEA KOCMMUeCKNMU OOLexTaMu, M KOHBEHUNM O DEeruUCTpAuuU OGHEeKTOB,
JAITyCKAEMHX B KOCMUYECKOe MPOCTDPAHCTEO,

OpuMHuEMaA BO BHUMAHME HEOOXORUMOCTE KOHKDETUSAUMK M PasBUTUA NPUMEHUTENLHO
K JlyHe ¥ HOpyTUM HeOeCHHM TeJlaM MOJIOXEHNWH 3TIX MeXOYHAPORLHHX NOKYMEHTOB C yUETOM
RajpHefmero nporpecca B WUCCIHIENOBaHMM U MCIONBIOBSHUM KOCMOCA,

COTJNIACUIINCE O HUXEeCNe[yuomeM:

Craresa 1

1, [onoxenus nacrosmero CornameHus, OTHOCAmAECH K J[yHe, NMDUMEHANTCH TaKwe K

APYruM HeOeCHHM Tenad CONHOWHORK CHCTEeMH, NOMMMO 3eMnu,3a MUCKINUeHNeM TexX clyuaes,
KOTHAa BCTYNAOT B CHIIY KOHKpeTHHE NPaBOBHE HOPMH B OTHONEHMM NMOOOr0 U3 JITUX HeCeCHHX
Tel.

2. Ina neneil HacTommero CornameHuA CCHIKM Ha JIyHY BKIDYANT OPOMTH BOKPYT JIyHH
UM OpyTHe TPaeKTODUM mnonera K JIyHe unm BOKDYT Hee.

3. Hacrosmee CornamexHue He IIpUMEHAeTCA K BHEe3E@MHHM MmaTepuanaM, KOTOpPHEe AJOCTUTIainT
NOBEPXHOCTH 3eMNIM E€CTECTBEHHHM ITyTEeM.

Crarea 2

Bea pearenbpHocTh Ha JlyHe, BkAoYad ee MCCleROBaHUWe U UCMOAL3IOBAHUE, OCYHECT=
BAAEeTCA B COOTBETCTBUM C Me@XOYHADOJAHWM NPABOM, B YaCTHOCTH C JcTaBoM Oprawusanum
O6zemunuexHux Hauuii, ¥ ¢ yueToN Jeknapauuy O DPUHIMNAX MexIyHaPORHOTO pana,
KACawMUXCHA APYXECTBEHHHX OTHOmMEHUH ¥ COTPYRHMUECTBa Me¥Ay TOCYR&pPCTBaMi B COOTBET=
cTBuM ¢ YcTaBoM Oprasusauuv O6menuuenHwx Hauwii, npuHaToli I'eHepansHoit Accaulneeii



24 oxradpa 1970 ropma, B uHTepecaxX NOONEDKAHNA MEXAYHAPORHOTO MUDA U Ce30NaACHOCTHU
# BOOWPEHNA MEeXTYHaPOXHOTO COTPYAHUUECTBA ¥ BIAMMONOHMMAHUA M C HONKHHM yUETOM
COOTBETCTBYNUUX MHTEPECOB BCEX MAPYTUX COCYRAAPCTB=YHaCTHUKOB.

CraTra 3
1. JlyHa UCHNONB3YETCA BCEMU TOCYHAPCTBAMU=YUACTHUKAMA UCKINUUTEIBHO B MUDHHX UENAX.

2. Ha JlyHe zanpemaeTcH yrposa CMAO UAKM NpPUMEHEHNE CHIH MAK molHe Apyrue Bpaxgel-
HHE HAeHCTBMS UAM yrpo3a COBEPUEHUA BpaxNeOHNX felicTsuii. 3anpemaercs TaKKe HCIONb—
3oBRauue JIyHH Ans cOBepmeHMA MOCHX NMOJOOHHX HeiicTBUIf UNM NPUMEHEHUS MOGHX NOXOCHHX

yrpo3 B OTHOmeHWy 3emnu, JIyHH, KOCMUUECKUX KOopalneil, HMepCOoHala KOCMAYECKUX KOpal-—

nefi UNM UCKYCCTBEHHHX KOCMUUECKUX OOBEKTORB,

3. TocymapcTBa=yuacTHUKM OOA3YWTCH He BHBOAUTH Ha OPOUTY BOKPYT JIyHM uau Ha Opy-
TY0 TPAEKTOPUX noneTa K JIyHe uUnm BOKDPYr Hee OCBEKTH C ANEPHHM OpYyRUeM WM JuoCHMU
IDYTUMM BUIAMKA ODPYXUA MACCOBOIO YHUUYTOXEHUS, & TaKXe He yCcTaHaBIusaT: U He MCHONb-—
30BaTH TAKOE OpyxMe Ha MNOBEepXHOCTU JIyHH UNU B ee HelpaX.

4, 3anpemaerca cozpaHue Ha J[yHe BOeHHMX 06283, COODYKEHUH WM yKpenieHui, UCOHTAHNE
JBOCHX TUIOB OPYRUA U NpOBEfeHUe BOEHHHX MaHeBDOB., JCnoab30BaHUE BOEHHOTO NepcoHana
I HAYUHNX WCCAENOBAHUI UAM KAKUX-ANGO MHHX MUDHMX Heleill He jganpemaercs. He 3a~
npemaeTcs TaKKe MCHONb30BaHME NM0COTO OCOPYHROBAHUA UM CPENCTB, HEOOXOOMMEX MAAS
MMPHOTO MCCIefoBaHUA M MCIONB30BaHUA JiyHH.

Craresa 4

l. ilccnemoBaHue W WCNONb30BaHue JIyHN ABAAETCA HOCTOAHMEM BCEro uencBedecTBa M
oCymecTBNACTCA Ha Glaro ¥ B UMHTEpecax BCeX CTpPa&H, He3aBUCHUMO OT CTEeNeHU UX ODKOHOMU=—
YECKOTO MM HaYUYHOrO PasBMTUA. [Py 3TOM JIONXHOE BHUMaHUE yHRendeTcs UHTepecaMm
KNBYOVX ¥ OYRymuX NOKONEHWi, a3 TakKe HeOOXOJZUMOCTHU CONEeHCTBOBATH HOBHUEHMUD YPOBHR
WKAIHU ¥ JCNOBUAM IKOHOMUUECKOTO M COUMaNBHOrO mporpecca X pagBUTUA B COOTBETCTBUU

¢ Ycrasom Opranmsauun O6pepuHeHHux Hauuii.

2. locynapcTBa-yuacTHUKHM BO BCeil CBOeH HEATENBHOCTH, CBA3ZAHHOA C HCCHNEeNOBaHWEM U
ucnonb3oBaHneMm JIyHM, PYKOBOACTBYWTCH NPUHIMUIIOM COTPYAHMUYECTBA U B3aUMONOMOUM e
MexayHapolloe COTPYIHMUECTBO B COOTBETCTBUM C HacTosdAmuM CornameHueM JOMKHO OHTDH
KaK MOXHO COJyiee MUPOKVUM U MOXET OCYHECTBIATHCHA HA MHOUOCTODPOHHell ocHOBe, Ha ABY~-
CTOPOHHE OCHOBE UNM uUepe3 MeXOyHAapOnAHHEe MexXNpaBUTelbCTBEHHHE OpTraHu3alNil.

Crareg 5

1. TocymapcTBa—yuYacTHUKNM MHPOPMUDPYOT B MAKCHMMaJIBHO BO3MOXHONM U IPAKTUYECKM
oCymecTBUMOA cTemeHy I'eHepanbHoro cekperapd Opranusamnu OCpemunexmix Hanumit, a Taxxe
00mecCTBEHHOCTh M MEeXIYHADPOMHOE HAyUHOEe COOCLEeCTBO O CBoell AeATeNbHOCTH, CBA3AHHONR

C umccnepoBaHuem M ucnonb3oBaHuem JlyHu, Kax MOXHO cxopee NocCile 33IyCKa B OTHOMEHUHU
KaxOod oKenepuuuu Ha JIyHy coolmainTCHd CBEOEeHus O BpeMeHHU, Leldx, MecTax IIpoBeneHusd,
napamMeTpax OpOMTH M NPOAOAXKUTENBHOCTM, a nHPopMauuA O PE3yNbTATAX NPOBENEHUS

KaxOoil oKCmeguuwu, BHKINUAS HAYUHHE DPEe3ynbTaTH, NPEeACTaBiAdeTCH IOCje ee 3aBepueHusd.
B ToM ciyuae, €CHIM IKCIERUUMS ITPORoNIxaeTcHd Gonee WeCTURECATH nHell, uxnopmanusa o
XOOe 3TOl JdKCHepuLUui, BKMOYad /H0OHe HayuHle DEe3yNbTAaTH, MPEHCTABIACTCH IIePHONUYECKU
yepe3 KaxOHe TPUANATEL JHel, B oTHOmeHUM JKCHemMuuil, Mpomomxaonmxcsa Oonee mecTH
MecAnes, HEoOXOOWMO BIOCIEHCTBUM COOOHMATE TOMNLKO CYNECTBEHHO BaxXHHE NONOMHEHUA K
TaxKoii wHGODPMALIVN .
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2. Ecnm rocynapcTBY=YUacTHHKY CTAHOBUTCH U3BECTHO, UTO OPYTOE FOCYHAPCTBOs
YYacTHUK MNaHUpyeT COIHOBPEeMeHHOE NPOBEleHVe NEeATEeNbHOCTM B ONHOM U TOM %e paliioHe
UM Ha ORHOH ¥ ToH xe opluTe BOKpYyr JIyHH, TPRAEKTOPUM NojeTa K JI[yHe WM BOKPYT Hee,
OHO HezaMennMTeNnbHo KMHHOpMUpYeT OPYyroe TOCYRAPCTBO O BPEMEHNU M HNAHAX MpOBeHeHUR
CBOeH MeATEeNBHOCTH.

3. Ilpu ocymecTsIeHUM HEATENHHOCTY B COOTBETCTBUM C HacToAmuM CorjameHyMeM rocygapcTrBas
YUACTHUKK He3laMeINIuTensHo WHYopMupyoT I'eHepanbHOTO ceKpeTapd, & TAaKRe OONEeCTBEHHOCTE

¥ MERAYHEPOLHOE HAFUHUE COOCmMECTBO O MOCHX YCTAHOBNEHHNX WUMA ABAEHUAX B KOCMUYECKOM
npocrparcTrse, BrIruasi JyHy, KorTopHe MOTNM OH CO3XaBath YI'PO3y IRNA RKUIHU MNU 3[0POBLA
YyesnoBEKa, & TAKKE O NPU3HAKAX MoCOro BUMA OPralMUYeCcKOodl XKU3HU.

CraTha ©

l. Ha Jlyme nposozrnamaeTcs cBO6OAa HAYUHHX MCCIEeNOBaHuit, IMPOBOAUMEX BCeMU rocyRap-
CTBAMU~YUACTHUKAMI, €€3 Karoi On TO HM OHNO AMCKDUMMHALNY, HA OCHOBE DABEHCTBA U B
COOTBETCTBUY C MEXAYHAPOMHNM NPABOM.

2. [llpy npoBeneHUM HAJUHMY UCCHENOBaHU{ B COOTBETCTBUM C NOIOKEHUAMM HACTORMETrO
CornameRus roCyNapCTBa=-YyUACTHUKN UMENT NPABO COOMpaTh Ha JlyHe oGDA3NH MMHEDANBHNX

U OPYTUMX BemecTs X BHBO3UTL ux ¢ JiyHa. Taxme 06pasus OCTAOTCH B PACHOPAKEHUM TeX
rOCYnApCTB=yYaCTHUKOB, KOTOPHE Ofecneduny ux c60p, ¥ MOTYT UCHONBIOBATBLCA UMA ANH
HaguHux ueseit. I[OCYNAPCTBA=JUACTHUKN IPUHUMAKT BO BHUMAHNE XeJIATENBHOCTH NPeNOCTaB=
NeHNS QaCTV TAKMX O0Da3LoB B DacHOpAXeHUe OPYIUX 3aUHTEPECOBAHHHX COCYAaDCTB—
JUACTHUKOB ¥ MERIYHAPOMHOIO HAFYHOTO coobmecTBA NS IPOBelEeHUs HAYUHHX UCCIeNOBAHKHA.
Ilpr TPOBefEHMN HAYUHNX MCCNenoBaHmii rocyRapCTBa=yuacTHUKUM MOTYT TaKKe UCNONB30BATH
MUHEDANEHHE ¥ JIpyrue BemecTBa JIyHH 1A NOANEpRaHMA XU3HeNeSTeNBHOCTU CBOUX IKCIENU—
unii B HEOOXOUMMEX 7 2TOH Uenu KOIUYecTBaX.

3. TlocymapcTBa=yuacTHNKYM NPUIHAKNT XENATENBHHM NpPOBefNEHuE B MAKCHMANBHO BO3IMOXHON U
NPAKTUUECKY OCYMEeCTBUMON CTeneHY OOGMEHa HAYUHHM U OPYTUM IEDCOHAIOM MEXAY JKCIemd—
uuAME Ra JIyHY UM COODYXSHUAMM HA Heil.

Crares 7

1. OcymecTBnAs MCCASNOBAHNE U MCNOAbL30BaHMe JIyHM, roCynapCTBa=yUacTHUKU NPUHAMAKT
MEPH NS NpenoTBpamelns HapymeHus cPopMUpPOBABEErOCH PABHOBECUA €€ Cpell BChencTBue
BHECEHUA HEONaronpusTHHX M3MeHeHuil B 3Ty CPeny, €€ BPEeNOHOCHOTO 3arpAsHeHus
BCAEHCTBUE NOCTABKY NOCTOPOHHMX INA 3TOH CPEenl BemecTB MIM KAKAM=NINGO UHHM AyTeM.
T'ocynapcTBa~yuac THUKYA IIPUHAMAIT TaKke MepPH N0 n3CexaHuio BHECEeHUA HeCnaronpuaTHHX
U3MEHEHUA B OKPYXAKWLYW CPeNy 3eMan BCAEeNCTBUEe IJOCTABKY BHEJIEMHOTIO BEmMECTBa UM KaKUMw—
6o MHHM IIyTeM.

2. TocynapcrBa=yuacTHuky uuPopmupywr I'eHepanbHoro cexpeTapda Opranusanuy O0peOUHEHHHX
Hanuili ¢ Mepax, ODMHEMAEMIX UMM B COOTBETCTBMM C NYHKTOM 1 HacToguell crarsu, a Takxe

B MAKCUMANbHO BO3MOKHOHR CTeneHM 3aGNarOBPEMEHHO YBENOMIAKNT €re O BCEeX CNyYasx padw
MemedAus VMY DaJHOaKTHBHHX MarTepuasoB Ha JIyHe ¥ O LenaAx TaKOoTO DaZMENeHUd.



3+ TocynapCTBa=yuacTHUKM HANDPABAAKNT APYIMM FOCYA2DPCTBAM=YUaCTHMKaAM U ['eHepanbHOMY
CeKpeTapw YBeROMIeHUEe OTHOCHUTENBHO pajioHoB JIyHH, NpencTaBIAnmIX OCOOHH HayuHuii
NHTEPeC, ¢ TeM 4UToOH (e3 ymeplda MNA NpaB HPYIUX TOCYRAPCTBeyHWaCTHUKOB MOXHO OHIO
PACCMOTPETH BONpoc 00 OGBABNEHMN UX MEXOYHAPOKHHMM HAYUHMMY 3aNOBENHUKAMU, B OTHO=
meHuy KOTOPHX MOJMXHH OHTH COLNACOBAHH clnenuanbHHEe 3amuTHHE MepH, B KOHCYIBLTAUUU

C KOMNeTeHTHHMK opraxamu Opranusauvu OdpeaMHeHHHx Haunii.

Crares 8

1. TocypapcTBa~yuacTHUKUM MOI'YT OCYMECTBAATL CBOKW AEATENLHOCTD: IO UCCIEZOBAHUIO U
UCTIONBL3OBaHMPY JIyHH B M0GOM MecTe ee IOBEPXHOCTHM WNKM HeJp IIPM YCIOBUM coO mofeHus
fnonoxeHnii Hacrosmero CornameHns.

2. B 3TMX yenax rocynapcTBa—yYacTHUKM MOTYT, B YaCTHOCTHS
a) OCYmecTBAATE NOCAAKY CBOMX KOCMMUECKHMX O0BEKTOB Ha JiyHy # mx sanyck ¢ JIyHu;

b) ©pasMemaTh CBOli NepcoHal, KOCMUYECKHE annapaTH, 0COpyHoBaHMe, yCTAHOBKU,
CTaHIOUM ¥ COODYKEHMS B NNOGOM MeCTe NOBepXHOCTH JIyHH unu ee HeXp.

llepcoHan, KOCMUYECKUE arnapaTi, OCGOpyHOBaHWe, YCTAHOBKM, CTAHLMM U COODYXEHUS MOTYT
CBOGONHO NEPEeRBUTATHCA MAY OHTH IlepeMemeHH Ha NOBEPXHOCTH JIyHH MANM B ee HeOpaX.

3. lelicTBMA TOCYRAPCTB=YUACTHMKOB B COOTBETCTBMM C NyHKTamu I ¥ 2 HacTOAmeill CTaTbBH
He [ONXHH CO3[aBaTh NOMeX A NeATENbHOCTH, OcCymecTBnaemoli Ha JIyHe AOPYIUMM LOCy=—
flapCcTBaMu~ydac THUKaMi. B cnyuae BOBHMKHOBEHUS TaKMX NOMEX 3a/HTEPECOBAHHHE rOCYy=
BapCTBa~y4aC THUKM IIPOBOMAAT KOHCYNLTALMM B COOTBETCTBME C IyHKTaMM 2 ¥ 3 cTaThu IS5
Hacroamero CornameHus,

Crartea 9

l. TocymapcTBa=y4acTHUKU MOTYyT CO3[aBATh Ha JlyHe oOuTaemie u HeoOUTAeMHEe CTaHUWM.
TocynapcTBO=yUacTHHK, co3papmee CTAHINNO, MCIONbL3YEeT TONBKO TAKyWw maomans, KOTOpad
HeoOxomuMa s odeclnedenus notTpefHOCTel 3TOi cTaHnuM, ¥ HeMeaneHHO uHfopmupyeT
T'enepansHOoro cexpeTraps Oprauusamuy OCpepuHeHHnX Hauuifi 0 MeCTOPACHONOKEHMM M LEJNAX
3TOH cTaHuuMM. B pancHeilmeM C MHTepBasiaM# B ORMH rOJX 3TO TOCYHapCcTBO uHdopmupyeT
TeHepanpbHOTO CeKpeTapa Takxe O TOM, NPOAOAXaeTCH NM MUCNONH3IOBAHUE ITOK CTAHUUM U
U3MEHUNINCE K ee Lelnu.

2. CranHpum pacllonaralnTcHd TakuM o0pasoM, YTOGH He NPEeNnATCTBOBATH CBOJOMHOMY AOCTYy—
ny nepcoHana, amnlapaToB ¥ O0COPYROBAHUA APYIUX TOCYIAPCTB=yUYaCTHUKOB, OCYMECTBIIAN=
OUX AeATelNbHOCTb Ha JlyHe, BO Bce paiioHH JIyHH B COOTBETCTBHU C NOJOXCHUAMH HACTOA=~
mero Cornamerus unu crathu I Jorosopa O NPUHLUUNAEX AEATENHHOCTH rOCYA&DPCTB [0
KCCIenOBaHNN U MCIONBE30BaHMI KOCMUYECKOTrO IpocTpaHCTBa, BKUaa JIyry u mpyrue
HeUeCHHe Tena.

Crarea 10

1. TocynmapcTBa=yuacTHMKM NPUHAMAIT BCe BO3MOXHHE MEDH AAA OXDPAHH XU3HKM ¥ 3XOPOBRA
‘muy, HaxopAmuxcA Ha JlyHe., B aTux nenax olHu GYRYT paccMATDMBATL JOCOTLO YenoBexa,
HaxopAmerocs Ha JlyHe, Kaxk KOCMOHaBTa B CMHCJe cTaThi V JIoroBopa O NPUHNKIAX AeATEeNb-
HOCTM TOCYHapCTB NO MCCIEACBEHMI0 ¥ MCNONb3OBAHMI0 KOCMWUECKOrO IIPOCTpaHcTBa, BKMOYaA
Jlyny u Rpyrue He(ecHHe Tena, a TakXe KaK UNeHAa JIKUNAXAa KOCMUUECKOTO Kopaldns B

cuiicnie CornemeHMA O CMNACAHMM KOCMOHABTOB, BO3BpameHMU KOCMOHABTOB M BO3BPANEHUN
O0BEKTOB, 3ANYLEHHHX B KOCMMYECKOE IMPOCTPaHCTBO.
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2. TocymapcTBa=yuaCTHHKM NPOLOCTABAAWT TEPHANMM GeACTBUE JULAM, HAXOOAMMMCA Ha
Jlyre, npaBO YRPHTUA Ha CBOMX CTAHLUMAX, COOPYXKEHUAX, ANNAPATAX X AZPYTUX YCTAHOBKAX.

Crarpsa 11

1. Jlyua u ee nmpuUpoRHHE pecypcH ABNAOTCA OOMMUM HaclegueM YeioBedYecTBa, UYTO HEBXOIOUT
CBO€ BHpaxeHUE B IONOKEHUAX HacTosmero CornameHusS M, B YACTHOCTU, B MYHKTEe 5 HACTOA=-
meif cTaThU.

2. Jlysa He NORNEXHT HaUMOHANBHOMY NDUCBOEHMK HU NyTeM NPOBO3I/IAMEHKA Ha Hee CyBe=—
peHuTeTa, HU NyTEM MCINONLIOBAHMA UM OKKYNALMM, HYU JIOGHMU HPDYTHUMMA CpPelCTBEMU.

3. IloBepxHOCTs MU Hempa JlyHu, a Takxe YUaCTKM €e NOBEpXHOCTYH KA HEAp UAM NpUpod-—
HHe pecypcH Tam, rpne OHM HaxXOOATCH, He MOTYT OHTH COCCTBEHHOCTHH KaKOLO=Au60 Tocy-—
[apCcTBa, MEXIYHApPOLHOH MEXNpPaBUTeNbCTBEHHOR MM HenmpaBUTEeNbCTBEHHOW OpraHusauun,
HaUOHANBLHON OPraHu3amuy MIM HeNpaBUTENbC TBEHHOTO yUYDEXAEHUS UM Juo6oro PUIMUECKOrOo
nuna, PasMemeHme Ha noBepxHocTyu JIyHH uiIx B ee Heppax NEepPCOHANd, KOCMUUECKNX alna=
PaToOB, OGOPYROBAHUSA, YCTAHOBOK, CTAHNUA M COODYXeHUHl, BKINOUAA KOHCTPYKUMM, Hepas—
PHBHO CBA38HHHE C €€ IIOBepPXHOCTHN UAX Henpamu, He CO3ZaeT npasa COGCTBEHHOCTH Ha
TIOBEPXHOCT: UAM Henpa JIyHH MM UX YUSCTKU.

BumeusnoxeHHHe NONOXEHUS He HAHOCAT ymepla MexXIyHAPOOHOMY DERUMY, JINOMIHYTOMY
B OyHKTe 5 HacTosmeid CTaTbM.

4, TocynapcTBa~yyacTHUKU MMENOT NpaBo Ha uCCnenoBaHuEe N UCNOAL3IOBaHuE Hynu 6es
Kaxoff OH TO HM GHNNO BUCKPUMUHANIMM H&A& OCHOBE€ PaBeHCTBa U B COOTBETCTBUU C MeXIOyHA=-
POAHHNM IOPABOM M YCNOBUAMU HACTOAMETIO CornameHus.

5. TocyRapcTBa~yuacTHUKM HACTOAMUM OCASYHNTCA JCTAHOBUTHL MEXIAYHAPONHMIT pexum,
BXIKYas COOTBETCTByWIME MPOUENyPH, LA PEryIMPOBAHUA IKCHIYATAUMN NDUPOIHHX DPeCyp=
cos JIyHH, KOraa CyOoeT OUEBMAHO, UTO TAKad IKCOAyATAUMUS CTAHET BOZMOXHOHE B Onmxaiimee
BpeMA. JTO MONOXEHME OCYMECTBNAETCA B COOTBETCTBMM CO cTarhbeii I8 HacroAmero
CornameHnsi.

6. B nenax copeficTBUA YCTAHOBIEHM MEXAYHAPORHOTO pEXUMA, YNOMAHYTOIO B IyHKTe 5
HacTofimeil CTaThM, rOCymapcTBa-yuacTHuUKU nHopmupywT I'edHepansHoro cexperapa Opra-
Husamu OGrenmHennnx Hanuil, a Takkxe OOCLECTBEHHOCTb U MEXIYHADORHOE HaYUHOE COO0=-
MeCTBO B MAKCUMAJNBHO BO3MOXHON Y MPAKTHUECKM OCYWMECTBUMOH{ CTeNeHM O MOCHX NPUPOL=
HHX pecypcax, KOTODHE OHM MOryT OoGHapyxuTh Ha JlyHe.

7. OcHOBHHE HENH MEeXAYHAPOLHOIO PexuMa, KOTODHIl HONXEeH OHThL YyCTAHOBIEH, BKILIOYAWT:
a) YNODAROUEHHOe M Ge3oNacHOe OCBOEHUE HNPUPOIHHX pecypcoB JIyHH;
b) pénnouanbﬁoe perynupoBaHUe 3ITUX PEeCypPCOB;
C) pacmupeHme BO3MOXHOCTEHl B Iele WUCIONb3OBAHUA ITHX DPECypPCOB; #
d) cHopaBepnuBOe pacHpenellieHue Mexay BCeMM TOCYNApCTBaMU=yuacTHUKaMu Onar,
[ONYUAEMHX OT JITUX DECYPCOB, C OCOOHM yUETOM MHTEPECOB 1 HYXKJ Pa3BUBAVMUXCA CTpaH,

a Takxe YCUNMiIl TexX CTpPaH, KOTOPHE NPAMO MNIM KOCBEHHO BHECNU CBOH BKNIaN B UCCHEHOw=
BaHKue JIyHH.



8. BcA pesiTenbHOCTH B OTHOMEHMU MNPUPOOHHX PpecypcoB JIFHH OCYHECTBIAACTCH TAKUM
o6pasoM, dITOOH 3TO COOTBETCTBOBANO LEeNAM, YKA3aHHHM B INYHKTe 7 OaHHOHI cTaTbu, U
TIONIOXeHUAM NYHKTA 2 cTaThu & Hacrosamero CornameHud.

Cratea 12

1. ToCymapcTBa=yuaCcTHUKN COXDPAHAWT WPUCOMKUMI W KOHTDOIL Hal CBOMM IEDCOHEUIOM,
annaparamyu, OCODyAOBAHMEM, YCTAHOBKAMU, CTAHUUAMM U COopyreHuamum Ha JiyHe. [Ipama
COGCTBEHHOCTM Ha KOCMHUECKME annapaTH, 060pyHoBaHUe, YCTAHOBKU, CTAHUMHM U COOPyHE—
HU OCTATCA HEe3aTpPOHYTHMM BO BpPeMA UX HaXOXIeHUs Ha JiyHe,

2. K amnmapatam, coOpyxeHMAM M OGODPYHROBAHUIW MM UX COCTABHHM YACTHEM, OCHAPYXEHHHM
3a rpelenaMy HAMEUEHHOTO MECTa X PACHNONOXEHUs, NPUMEHSNTCA MOJOXEHMA cTaThbu 5
CornameHus O CHNACAHUM KOCMOHABTOB, BO3BpAmMEHMM KOCMOHABTOB UM BO3IBpaNEHUU OCHLEKTOB,
3aIyieHHNX B KOCMUUYECKOEe ITPOCTPAHCTEO.

3. B upessuuailHNx cnayvyaAx, CBA3AHHMX C JIpo30oil ®XUIHUM ueOBEKa, IOCYRApPCTBa=
YY2aCTHUKMA MOTYT UCRONb30BATH OCODyHOBaHMUE, alnapaTi, COOPYIeHMA, YCTAHOBKU HAK
ganackH LPYTHX IOCYBapCTB=YUACTHUKOB Ha JIyHe. YBeOOMIEHWE O TAKOM MCIOIb30BAHNUU
HesaMesnuTanbHO HampaBndeTca I'eHepanbHoMy cexpeTapiw Opranusanun O0penuHeHHux Hanun
MAM BAUHTePECOBAHHOMY LOCYIApPCTBY=YUACTHUKY .

Crarea I3

T'ocynapcTBO=y4acTHUK, OOHapyxusuee, 4UTO Ha JI[yHe Npou3omna aBapuiiHas, BHHYXIECH=—
Hag WIM uHasg HempeJHamMepeHHad NOCaAKa KOCMMUYECKOro OGBeKTa, KOTOPHI He OHI UM
3allymeH, UK NajeHle COCTaBHHX 4YacTell Takoro o6beKTa, He3aMeNNuTeNbHO uU3BemaeT of
3TOM TOCYAApPCTBO=yUaCTHUKA, KOTOPOE OCYLECTBUIO 3ANyCK, U I'eHEDANBHOIO CeKpeTapd
Opranuganuu OOregunenHux Hauwuii.

Crarsa I4

le PocynapCTsa—yqacrﬁmxm HacToAmEeTo nOPOBOpa HeCYT MEeXIFHapPONHYW OTBETCTBEHHOCTSH

3a HauMOHAJIBHYW HOeATEeNIbHOCTHh Ha HyHe, HE3aBUCHMO OT TOr0, OCYHMECTBJIAETCH /U OHa
NMpaBUTENBEC TBEHHHMYM OpIraHaMu UNKM HeNupaBlUTe/NbC TBEHHNMY WDUISMUYESCKUMM anpamMil, U 3a
ofecrneueHue TOTO, 4yTOGH HaUMOHAaNbHAA NEeATEeNBHOCTH npoBozujacsk B COOTBETCTBUM C II0OJNI0—
AXCHUAMM, COOepxamumMucA B HacCTOoAULEM CornmameHum. rOCynapCTBa—yqaCTHMKM oGecneqmnamT,
uTOCH HENpaBUTENLCTBEHHHE KWPUEUUECKMNe nuija, HaXoRAmnecs NOoA UX EPMCHMKHMGQ, ocyme=-
CTBIANK JEeATEeNBHOCTL Ha Hyue TONBKC NOIO KOHTDPONAEM MU 107 NMOCTOAHHHM HalnwgeHneM
COOTBETCTBYWNLIEIr0 rOCYyHapCTHa=yY4aCTHNKA.

2. TocymapcTBa~y4acTHMKYN NPU3HAWT, YTO B PEe3ynbTaTe AKTUBU3AUMUU AEATENLHOCTU Ha
jlyHe MOXeT BOBHUKHYTH HeOGXOIMMOCTb B HETANbLHHX COraMeHUsEX 06 OTBETCTBEHHOCTU 3a
yuep6, NMpUUMHEHHHI Ha JiyHe, B [JONONHeHUe K NonoxeHMAM HoroBopa O NPUHUUNAX HEATENb—
EOCTUA TOCYAAPCTB MO KCCNEeNOBAHUN U UCMNONABLIOBAHUIN KOCMUUYECKOTO NPOCTPAHCTBA, BKIOUAA
Jlyuy v mpyrve HeGecHHe Tena, u XOHBEHONUM O MEXOYHAPONHOI OTBETCTBEHHOCTH 3a yuepl,
GPUUMHEHHHE KOCMUYECKUMN oOLanTaMu, JloOie TakKe COrameHuss BHPAGATHBEWTCA B CO=-
OTBETCTBUM C TPOULRYPOHi, NPLAyCMOTPEHHOH B crartke 18 HacTosmero CornameHus.



Crarea 15

1. Hampoe rocynapCTBO=yuacTHHX MOXET yOERMTECH B TOM, YTCO MEATENBHOCTH OPYTUX
TOCYAApPCTB=YUAC THHKOB N0 MCCHENORAHMI0 ¥ MCINONb3OBAHNN JIyEH OCYHNECTBISETCHA B COQT=
BeTCTBUM C IIONOXREHMAMM HacTosuero CornameHus. B 3TUX UENSX BCEe KOCMUUECKKE
annapaTi, ofopyaoBaHie, YCTAHOBKM, CTaHUMK ¥ COOPyXeHUd Ha JlyHe OTKDHTH ANA NPYyLUX
TOCYBAPCTB=YUACTHUKOB, JTU TOCYIAPCTBA-YUACTHUKM B DA3YMHO 3a6NArCBPEMEHEHE CPOKU
COOBIaNT O NNAHUDPYEMOM NOCEeMEeHWH, YTOoCH TMO3BONMTE NPOBECTHU COOTRETCTBYORUAE KOHCYIib=
TAUMM ¥ NDPUHATL MAKCHMANDBHHE MepH NPefOCTOPOXHOCTM [nd ofecleusHAR GemnNacCHOCTU K
u3fexanusd MOMeX N8 HODPMaJIBHHX ONepaluil Ha JCTaHOBKe, noanexamell nocemerui., B o=
OTBETCTBUL C HACTOAmER cTarThell nwEOe TOCYRAPCTBO~YUACTHUK MOXe? HEeCTBOBATh CAMO~
CTOATENBHO UAM NPY MONHOA UAM YACTUYHOZ NoMomyu MWEOrG APYyTroro IOCyIapCTBa=-yuacTHMKA
UMM 4epes IOCPeACTBC COOTBETCTEYOUMX MEXIyHApPORHMX Hpouenyp B pauxax Opranusayuu
O6repuuenuix Hanuil u cornacHo JCTaBy.

2+ T0CYymapCcTBO-yUaCTHIK, KOTOPOE UMEET OCHOBAHUA IONAraThb, YTO OPYIO€ [OCYRApPCTBO=
JUYACTHUK He BHIONHAET o0a3aTenscTB, BO3NAraeMHX Ha Hero Hacroamuum CorjameHuemM, WM
YTO APYIO€ rocyRapCTBO~yUaACTHUK HAapymaeT NpaBa, KOTOPHMY NEpBOE TOCYASPCTBO NONb-
3yeTcHa B COOTBETCTBMM C HactToAmum CornamesyeM, MOXeT IANPOCHTEL NPOBEAEHUA KOHCYIBw
TauMii ¢ 3TUM TOCYRAPCTBOM=YUACTHUKOM. I0OCYDAPCTBO=YUACTHUK, K KOTOPOMY OOpalleH
NOJOCHHK 3ampoc, HesaMenNUTENLHC BCTYNAET B TaKMe KOHCYNbTAlUW. B TAKUX KOHCYIbTa—
HUSX MMEeT TIPaBO NPUHATL yuacTue aw6oe OPyroe rocyAapCcTBO~yYacTHHUK, KOTOPOE 3JITOIO
TpedyeT. Kaxpmoe TocynapcTBO=~YUYACTHYK, NPUHUMANNEE yUACTHE B TAaKIX KOHECYIbTaLMAX,
CTPEeMUTCH K B3aUMONPUEMIIEMOMY YPETyAWPOBaHUK JMOCOCO CIlopa ¥ YYUTHBAET TpaBa M
MHTEpEeCH BCEeX FOCYRApPCTB=~YUACTHUXOB. MHPODMaIMA O pesynepTaTax 2THX KOHCYALTamui
HanpaBndAeTca [eHepanesnoMy cexperapio Opranmsauuu OOnepuHenumx Hamnii, xoTopHii nepenaer
NONYYEeHHYH WHPODMAUNNW BCEM 3AUHTEDECOBAHHHM IOCYIapPC TBAM=YUACTHUKAMe

3. Ecnum XOHCYnpTAUMKM He NPUBONAT K B3AUMONDHUEMIIEMOMY YPETYIWPOBAHUIG C JOJIRHHM
yueToM IpaB ¥ UHTEPECOB BCEX TOCYRAPCTB=YUYACTHUKOB, 3aUHTEPECOBAHHHE CTOPOHH HPHUHK-
M2UOT BCE MepH N8 yPeryimpoBaHuUs CHOPA APYILUMM MUPHHMM CpelCcTBaMy II0 CBOEMy BHOODY
1 B COOTBETCTRUM C OOCTOATENLCTBAMU U XA&PAKTEDPOM CIOpa. LCIX BO3HHUKAWT TPYIHOCTH

B CBS3M C HaUAIOM KOHCYNLTAUMH WMAM ecAM KOHCYNLTAUMK He MNO3BOJSKT NPUHTH K B3aMMO
NpreMaeMONy YDPEeryINPOBAHVK, N000€ FOCYNAPCTBO=YUACTHUK B HENAX yPEerylnupoBaHuA CIopa
HOMeT o6paTUThLCH 3a cojeiicTBUeM K ['eHepalIbHOMYy CeKpeTapw, He 3apydasiCh coracueM
Ipyroii CTOPOHH B CNope. IOCYRAPCTBO~YUACTHUK, KOTOpPOE HE NOANEDEUBAET OUNIOMATHYEC=
KX OTHOMEHU{ ¢ OPYTMM IAMHTEPECOBAHHHM IOCYAApPCTBOM=YUaCTHUKOM, NPUHUMAET yUacCTUe

B TAKUX KOHCYNLTAUMAX IO CBOEMY YCMOTDEHMH au00 HeNnocpencTBEeHHO, nulo uepes mpyroe
TOCYRapCTBO=yuac THUKA UNY ['eHEepallbHOTO CEKPEeTapdA, BHCTYNANINX B KaueCTEBE NOCPEeNHNKAa.

Crarea I6

B macroamem CornameHuu, 3a MCKouUeHUeM cTaTeil I17=2I, CCHIKM Ha TOCYAapCTBa
paccMaTpUMBaNTCH KaK OTHocAmAecda K NCOH MexOyHRpOLHON MeXnpaBUTelbCTBEHHOH opraHmuaa-
UM, KOTOPAsA OCYMEeCTBAAET KOCMUUECKYW HNefATeNhHOCTh, €CNU 3Ta OpPraHK3aluus 324BNAeT,
YTo OHa NpWHHUMAET Ha cels npaBa M OUASAHHOCTM, NPELyCMOTDEHHsle HacTofuuM CornameHuewm,
" ecny GONBEMHCTBO TOCYRAPCTE=UNEHOB 3TOH OPraHM3aumMy SABAAETCA IOCYAADCTBAMA-
yaacTEUKaMKU HacTtosumero Cornamesus u JOTOBOpA O NUPMHHUNEX REATENBHOCTA TOCYHAPCTR MO
UCCHeNOBaKIm0 ¥ MCHONL3ORANNID KOCMMUECKOTO IPOCTpaHCTRA, BKIOYad JIyHy U apyrue Hebec—
HHe TeNna. locymapcTBa=ulieHH MoGOH Taxod opraHuaauuu, ABIAKLMECHA IOCYHAPCTBAMH~
yHacTHUKaMy HacToAmero CornameHnA, NPUMEUMAKWT BCE HeOOXOIMMHE MepH and ofecreueHus
TOTO, UTOGH 3Ta OPraHM3aNus cjeiala 3agbBleHue B COOTBETCTBMYU C BHIEYKa3aHHHM.
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Crarea 17

Iw6oe rocynmapcTBO=-yuacTHUK COrjlameHus MORET NpPEHNAraTh MNONPABKU K HACTOANEMY
CornameHmo, [lonpaBky BCTYNAOT B CUIY AAA KaXJOr0o rocyrapcTBa-ylacTHuka CornameHud,
TPUHEMANLETO 9TH NONPaBKM, MOCIE NPUHATUA UX CONbBHKHCTBOM IOCYL&DCTB=yUACTHUKOB
CornameHus, 2 BHOCAENCTBMM ANA Kax[OTC OCTABNETOCH [OCYARpPCTBA=-yUacTHuKA CornameHus
B HeHh OPUHATUS MM 3TUX TONPABOK.

Crarpa I8

CnycTa necAT: JIeT NOocile BCTYNNEHUA B CUNY HacToAmero CornameHns B [TpeABApPUTEIIb-
Hy® HoBecTKy nHA IenepansHoil Accambnem Opranuzanuy OCpeguHeHHHX Hanwii BrnoyaeTcs
BONIPOC O paccMOTpeHuu peiicTsus Hacrogmero Cornamenus, 4ToOH OCCYAMTH B CBETe Npel=—
mecTBymero npuMeHeHus CornameHus, TpefyeT nN¥ OHO NepecMOTpa. ORHaKO B nwloe Bpeus
yepes NATH JeT NOoChe BCTYNIEHUA B cuny HacToAmerc CornameHuA I'eHepanbHHl CeKpeTAapb
Opranusayuu OCremuHeHHHX Haumii B xauecTBe HeNO3MTAPHUA COSHBAET MO TPeSOBaHMW® ORHOH
TPeTH TOCYHApPCTB=y4UacTHUKOB COTrnameRndA X C cornacusd CONLEMHCTBA IOCYA8PCTB=YUaC THU=
KOB KoHPepeHOUIW ToCYAapCTB~YUACTHUKOB NIAA DPACCMOTPeHHA ReiicTsus Hacrosamerc (orname—
Hus, HKoHPepeHuMAa MO paccMOTpeHMH AeiicTBMA COrnameHMs OGCYAMT Takke BONMPOC 00 OCyme=
CTBNEHUM IONOXeHMA OyHKTa 5 cTars¥ 11 Ha OCHOBe NPUHNMNIA, YKASAHHOTO B ITyYHKTe 1 3Tol
CTaTBU, ¥ C YyUOTOM, B YACTHOCTH, JIOOHX COOTBETCTEYWNUX TEXHUUECKNX NOCTHUXEHHI,.

Cratpa I9

l. Hacroamee CornameHue GyAeT OTKPHTO LHNfA e€ro MONMMCEHUA BCeMM TOCyHapCTBaAMM B
lesTpanbHuX yupexneHusax Opraxuzauuyu OGpenuHeHHux Hauuit B Hen-~llopkxe.

2. Hacroamee Cornamesrue. MofjexuT paTufukayuyu NOANMCaABOMMK €r'0 rocyaapcTsamu. JloGoe
TOCYRapcTBO, KOTODOE He nomnumeT HacTosmee CorjameHyue RO ero BCTYMNEHMS B CHIy B
COOTBETCTBMM C IYHKTOM 3 HAcCTOHAUNEi CTaThM, MOXET NPUCOENUHNTHLCH K HeMy B modoe BpeMa.
ParuduKaynoHHHEe I'PAMOTH M AOKYMEHTH O NDUCOEAUWHEHNM CHAaNTCA Ha XpaHeHlUe I'eHepalbHOMY
cexperapw Opraumsamuu OOpemuHeHHnx Hauuii.

3e Hacrosmee Cornamerue BCcTymaeT B cuny Ha 30=f feHb MOCHe CAauM Ha XpaHeHUe NATOH
paTudUKAUNOHHO! TPaMOTH.

4, 17 xamporo rocymapcTsa, CHAABMErc Ha xpaHeHue CBOW DPATUPUKAUMOHHYO TPaMoTy MM
IOKYMEeHT O NPHCOEOUHEHMM TOocCJe BCTYIUNIEHMA B CHMIy HacTroamero CornameHus, OHO BCTynaeT
B cuny Ha 30=jf neHp MocCine crauu Ha XpaHeHUe TAaKOro HOKYMEeHTa.

5. I'eHepanbHHi CeKpeTapb He3aMeNIUTeNbHO FBEROMIAEeT BCe NOANMCABUMEe U ITPUCOE I HMNe
BOUecHd K HacrosmeMmy COTNameHMw rOCYHAapCTBA O [ATe Kax[oro MOANMCAHMUA, OATEe Cradu
Ha XDaHEeHMNe Kaxnoi paTnduxaumoHHO{ IDAMOTH UNU JOKYMEHTA O NPUCOSHUHEHNH, O HAATe
BCTYNNEHUSI B CUIy HacTosmero CorjameHns, a Tawkke O APYTUX yBEeNOMISHUIX.

Crarna 20

Jn6oe TOCYRAPCTBO-YUYACTHHK HacToAmero CornameHys MOXeT YyBeIOMUT: O CBOEM BHXOnE
#3 CornameHus Yepes rok NOCe BCTYNIECHWA €r0 B CMIY IyTeM MUCHMEHHOTO yBeAOMIeHUR
TeHepanrHOro cexperapsa Oprammzanuu OSpemmuenunx Hamuii., Takoif Buxopx npuolpeTraeT CUly
0 UCTEYEeHUM ONHOTO TOHA CO HHR IMOJNYUYEHUS ITOrO yBEeJOMICHMS.
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Crarea 21

Hacroamee CornameHue, PyCCKuUi, aHrimiickuit, apalckmuii, HMCnaHckuil, KuTaicKuiz u
@paHIy3CKNii TEKCTH KOTOPOTrO ABNAKTCA paBHO AYTEHTHUHHMUM, OyHeT chaHo Ha XpaHeHue
TeHepansHOMy cexperapw OpraHusanuu O6pemuHeHHunx Hamnuii, KOTODHE NpenpoBOIUT 32Be=
PeHHHe Konuyu HacrTosgmerc CornameHyss BCeM rOCYNApPCTBAM, NOANNCABEMM HACTORANLES
Cornamerue un MTPHCOENMHUBENMCHA K HeMy.

B YIOCTOBREPEHIIE YETO ruxenoanucasmuecs, MONKHHM 06DA30OM Ha TO YNONHOMOYEHHHE
CBOMMM COOTBETCTBYOMMMM NpaBUTENBCTBAMU, NOANMcanu Hacrosmee CornameHue, OTKpHTOE
ans nonmucamus B Hesw-flopke I8 mexadps I979 ropa.






ACUERDO QUE DEBE REGIR TAS ACTIVIDADES DE LOS ESTADOS EN LA LUNA
Y OTROS CUERPOS CELESTES

Los Estados Partes en el presente Acuerdo,

Observando las realizaciones de los Estados en la exﬁloracién Y
utilizacidén de la Luna y otros cuerpos celestes,

Reconociendo que la Luna, como satélite natural de la Tiecrra, desempcila
un papel importante en la exploracidon del espacio ultraterrestre,

Firmemente resueltos a favorecer, sobre la base de la igualdad, el
desarrollo de la colaboracidén entre los Estados a los efectos de la
exploracidn y utilizacidn de 1a Luna y otros cuerpos celestes,
internacionales,

Teniendo en cuenta los beneficios que se pueden derivar de la
explotacién de 1os recursos naturales de la Luna y otros cuerpos celestes,

Recordando el Tratado sobre los principios que deben regir las
actividades de los Estados en la exploracidén y utilizacidén del espacio
ultraterrestre, incluso la Luna y otros cuerpos celestes, el Acuerdo sobrec
el salvamento y la devolucién de astronautas y la restitucidén de objetos
lanzados al espacio ultraterrestre, el Convenio sobre la responsabilidad
internacional por dafios causados por objetos espaciales y el Convenio sobre
el Registro de Objetos Lanzados al Espacio Ultraterrestre,

Teniendo presente la necesidad de aplicar concretamente y desarrollar,

en lo concerniente a 1a Tuna y otros cuerpos celestes las disposiciones de
esos instrumentos internacionales, habida cuenta de los futuros progresos en
la exploracion y utilizacion del espacio,

Han

~onvenido en 1o siqguiente:



Articulo 1

1. l.as disposiciones del presente-Acuerdo relativas a la Luna se
aplicardn también a otros cuerpos celestes del sistema solar distintos de la
Tierra, excepto en 1os casos en que con respecto a alguno de esos cuerpos
celestes entren en vigor normas juridicas especificas.

2. Para los fines del presente Acuerdo, las referencias a la Luna
incluiradn las érbitas alrededor de la Luna u otras trayectorias dirigidas
hacia ella o que la rodean.

3, El presente Acuerdo no se aplica a las materias extraterrestres

que 1legan a 1a superficie de 1a Tlerra por medlos naturales.
Articulo 2

Todas las actividades que se desarrollen en la Luna, incluso su
oxploracion y utilizacion, se realizaran de conformidad con el derecho
internacional, en especial la Carta de las Naciones Unidas, y teniendo en
cuenta la Declaracidn sobre los principios de derecho internacional
referentes a las relaciones de amistad y a la cooperacidén entre los Estados
de conformidad con la Carta de las Naciones Unidas, aprobada por la Asamblea
General el 24 de octubre de 1970, en interés del mantenimiento de la paz y
la sequridad internacionales y del fomento de la cooperacidn internacional y
la comprensidn reciproca, y prestando la consideracidén debida a los

respectivos intereses de todos los otros Estados Partes.
Articulo 3

1. Todos los Estados Partes utilizardn la Luna exclusivamente con
fines pacificos.

2. Se prohibe recurrir a la amenaza o al uso de la fuerza, asi como a
otros actos hostiles o a la amenaza de estos actos, en la Luna; Se prohibe

tambifén utilizar la Luna para cometer tales actos o para hacer tales



amenazas con respecto a la Tierra, a 1la Luna, a naves espaciales, a
tripulaciones de naves espaciales o a objetos espaciales artificiales.

3. Los Estados Partes no pondrdn en &rbita alrededox de la Luna, ni
en otra trayectoria hacia la Luna o alrededor de ella, objetos portadores de
armas nucleares o de cualquier otro tipo de armas de destruccidén en masa, ni
colocaran o emplearan esas armas sobre o en la Luna.

4. Queda prohibhido establecer bases, instalaciones y fortificaciones
militares, efectuar ensayos de cualquier tipo de armas y realizar maniobras
militares on 1la Luna. No se prohfbe 1a utilizacién de personal militar para
investigaciones cientificas ni para cualquier otro fin pacifico. Tampoco se
prohibe la utilizacidén de cualesquier equipo o material necesarios para la

exploracidén y utilizacidén de la Luna con fines pac{ficos.
Articulo 4

1. La exploracién y utilizacidén de la Luna incumbirdn a toda la
humanidad y se efectuardn en provecho y en interés de todos los paises, sea
cual fuere su grado de desarrollo econdmico y cientifico. Se tendran
debidamente en cuenta los intereses de las generaciones actuales y
venideras, asi como la necesidad de promover niveles de vida mis altos y
mejores condiciones de progreso y desarrollo econdmico y social de
conformidad con la Carta de las Naciones Unidas.

2. En todas sus actividades relativas a la exploraciodn y utilizacién
de la Luna, los Estados Partes se guiardn por el principio de la cooperacién
y la asistencia mutua. La cooperacidn internacional conforme al presente
Acuerdo debera ser lo mas amplia posible y podrd llevarse a cabo sobre una
base multilateral o bilateral o por conducto de organizaciones

internacionales intergubernamentales.



Articulo 5

1. los Estados Partes informardn al Secretario General de las
Naciones Unidas, asi como al piblico y a la comunidad cientifica
internacional, en toda la medida de lo posible y practicable, de sus
actividades relativas a la exploracidén y utilizacién de la Luna. Se
proporcionard respecto de cada misién a la Luna, a la mayor brevedad posible
después del lanzamiento, informacidn sobre la fecha, los objetivos, las
localizaciones, los parametros orbitales y la duracién de la misidén, en
tanto que, después de terminada cada misién, se proporcionard informacidén
sobre sus resultados, incluidos los resultados cient{licos. Bn cada misidn
que dure mds de sesenta dias, se facilitard periédicamente, a intervalos de
treinta dias, informacidn sobre el desarrollo de la misién, incluidos
cualesquiera resultados cientificos. En las misiones que duren mas de seis
meses, soOlo serda necesario comunicar ulteriormente las adiciones a tal
informacién que sean significativas.

2. Todo Estado Parte que tenga noticia de que otro Estado Parte
proyecta operar simultdneamente en la misma zona de la Luna, o en la misma
Arbita alrededor de la Luna, o en la misma trayectoria hacia la Luna o
alrededor de ella, comunicard sin demora al otro Estado las fechas y los
planes de sus propias operaciones.

3. Al desarrollar actividades con arreglo al presente Acuerdo, los
Estados Partes informardn prontamente al Sccretario General de las Naciones
Unidas, asi como al pGblico y a la comunidad cientifica internacional, de
cualquier fendmeno que descubran en el espacio ultraterrestre, incluso la
Luna, que purda poner en peligro la vida o la salud humanas, asi como de

cualquier indicio de vida organica.



Articulo 6

1. T.a investiqacidén cientifica en la Luna serd libre para todos los
Estados Partes, sin discriminacién de ninguna clase, sobre, la base de la
igualdad y de conformidad con el derecho internacional.

2. Al realizar investigaciones cientificas con arreglo a las
disposiciones del presente Acuerdo, los Estados Partes tendran derecho a
recoger y extraer de la Luna muestras de sus minerales y otras sustancias.
Rsas muestras permanecerdn a disposicidén de los Estados Partes que las hayan
hecho recoger y éstos podrd utilizarlas con fines cientificos. Los Estados
Partes tendrdn en cusnta 1a conveniencia de poner parte de esas muestras a
disposicidn de otros Estados Partes interesados y de la comunidad clentifica
internacional para la investigacidn cientifica. Durante las investigaciones
cientificas, los Estados Partes también podran utilizar los minerales y
otras sustancias de la Luna en cantidades adecuadas para el apoyo de sus
misiones.

3. Los Estados Partes estan de acuerdo en que conviene intercambiar
personal cientifico y de otra indole, en toda la medida de lo posible y
practicable, en las expediciones a la Luna o en las instalaciones alli

situadas.
Articulo 7

1. Al explorar y utilizar la Luna, los Estados Partes tomaran medidas
para que no se perturhe el actual equilibrio de su medio, ya por la
introduccién de modificaciones nocivas en ese medio, ya por su contaminacidn
perjudicial con sustancias ajenas al medio, ya de cualquier otro modo. Los
Estados Partes tomaran también medidas para no perjudicar el medio de la
Tierra por la introduccidén de sustancias extraterrestres o de cualquier otro

modo.



2. Los Estados Partes informardn al Secretario General de las
Naciones Unidas de las medidas que estén adoptando de conformidad con el
parrafo 1 del presente articulo y también, en la mayor medida viable, le
notificardn por anticipado todos los emplazamientos que hagan de materiales
radiactivos en la Luna y los fines de dichos emplazamientos.

3. Los Estados Partes informardn a los demds Estados Partes y al
Secretario General acerca de las zonas de la Luna que tengan especial
interés cientifico, a fin de que, sin perjuicio de los derechos de los demas
Estados Partes, se considere la posibilidad de declarar esas zonas reservas
cientificas internacionales para las que han de concertarse acucrdos de
proteccién especiales, en consulta con los drganos competentes de las

Naciones Unidas.
Articulo 8

1. Los Estados Partes podran desarrollar sus actividades de
exploracién y utilizacion de la Luna en cualquier punto de su superficie o
bajo su superficie, sin perjuicio de las demds estipulaciones del presente
Acuerdo.

2. A esos fines, los Estados Partes podran, especialmente:

a) Hacer aterrizar sus objetos espaciales en la Luna y proceder a su
lanzamiento desde la Luna;

b) Instalar su personal y colocar sus vehiculos espaciales, su
equipo, su material, sus estaciones y sus instalaciones en-cualquier punto
de 1a superficie o bajo la superficie de la Luna.

El personal, los vehiculos espaciales, el equipo, el material, las
estaciones y las instalaciones podran moverse o ser desplazadas libremente

sobre o bajo la superficie de la Luna.



3. Las actividades desarrolladas por los Estados Partes de
conformidad con las disposiciones de los parrafos 1 y 2 del presente
articulo no deberdn entorpecer las actividades desarrolladas en la Luna por
otros Estados Partes. En caso de que pudieran constituir un obstdculo, los
Estados Partes interesados celebraradn consultas de conformidad con los

parrafos 2 y 3 del articulo 15 del presente Acuerdo.
Articulo 9

1. Los Fstados Partes podran establecer en la Luna estaciones
habitados o inhabitadas. El1 Estado Parte que establezca una estacién
utilizard Gnicamente el Area que sea precisa para las neceslidades de la
estacidn y notificard inmediatamente al Secretario General de las Naciones
Unidas el emplazamiento y objeto de tal estacidén. Ulteriormente, cada afio,
dicho Estado notificard asimismo al Secretario General si la estacién se
sigue utilizando y si se ha modificado su objeto.

2. Las estaciones deberdn estar dispuestas de modo que no entorpezcan
el libre acceso a todas las zonas de la Luna del personal, los vehiculos y
el equipo de otros Estados Partes gque desarrollan actividades en la Luna de
conformidad con lo dispuesto en el presente Acuerdo o en el articulo I del
Tratado sobre los principios que deben regir las actividades de los Estados
en la exploracién y utilizacién del espacio ultraterrestre, incluso la Luna
y otros cuerpos celestes.

Articulo 10

1. Los Estados Partes adoptaran todas las medidas practicables para
proteqger 1a vida y 1a satud de las personas que se encuentrea en la Luna., A
tal efecto, considerardan a toda persona que Se encuentre en la Luna como un
astronauta en el sentido del articulc V del Tratado sobre los principios que

deben regir las actividades de los Estados en la exploracidén y utilizacidn



del espacio ultraterrestre incluso la Luna y otros cuerpos celestes, y como
un miembro de la tripulacidén de una nave espacial en el sentido del Acuerdo
sobre el salvamiento y la devolucidén de astronautas y la rgstitucién de
objetos lanzados al espacio ultraterrestre.

2. Los Estados Partes ofreceran refugio en sus estaciones,
instalaciones, vehiculos o equipo a las personas que se encuentren en

peligro en la Luna.
Acticulo 11

1. La Luna y sus recursos naturales son patrimonio comin de la
humanidad conforme a lo enunciado en lag disposiclones del presente Acucrdo
y en particular en el parrafo 5 del presente artfculo.

2. La Luna no purde ser objeto de apropiacidn nacional medlante
reclamaciones de soberania, por medio del uso o la ocupacidn, ni por ningln
otro medio.

3. Ni la superficie ni la subsuperficie de la Luna, ni ninguna de sus
partes o recursos naturales podran ser propiedad de ningin Estado,
organizacién internacional intergubenamental o no gubernamental,
organizacién nacional o entidad no gubernamental ni de ninguna persona
fisica. El emplazamiento de personal, vehiculos espaciales, equipo,
material, estaciones e instalaciones sobre o bajo la superficie de la Luna,
incluidas las estructuras unidas a su superficie o subsuperficie, no creara
derechos de propiedad sobre la superficie o la subsuperficie de la Luna o
parte alguna de ellas. Las disposiciones precedentes no afectan al régimen
internacional a que se hace referencia en ¢l parrafo 5 del presente artficulo.

4. Los Estados Partes tienen derecho a explorar y utilizar la Luna
sin discriminacién de ninguna clase, sobre una base de igualdad y de
conformidad con el derecho internacional y las condiciones estipuladas en el

presente Acuerdo,



5. Los Estados Partes en el presente Acuerdo se comprometen a
establecer un régimen internacional, incluidos los procedimientos
apropiados, que rija la explotacidn de los recursos natura}es de la Luna,
cuando esa explotacidn esté a punto de llegar a ser viable. Esta
disposicién se aplicard de conformidad con el art{culo 18 del presente
Acuerdo.

6. A fin de facilitar el establecimiento del régimen internacional a
que se hace referencia en el parrafo 5 del presente articulo, los Estados
Partes informardn al Secretario General de las Naciones Unidas as{ como al
piblico y a la comunidad cientifica internacional, en la forma mis amplia
posible y viable, sobre los recursos naturales que descubran en la Luna.

7. Entre las principales finalidades del régimen internacional que se

ha de establecer figurardn:

a) El desarrolln ordenado y sequro de los recursos naturales de la
Luna;

b) La ordenacidn racional de es0s recursos;

c) La ampliacidén de las oportunidades para el uso de esos recursos;

ad) Una participacidén equitativa de todos los Estados Partes en los

beneficios obtenidos de esos recursos, teniéndose especialmente en cuenta
los intereses y necesidades de los paises en desarrollo, asi como los
esfuerzos de los paises que hayan contribuido directa o indirectamente a la
exploracidén de la Luna.

8. Todas las actividades referentes a los recursos naturales de la
Luna se realizaran en forma compatible con las finalidades especificadas en
el parrafo 7 del presente articulo y con las disposiciones del parrafo 2 del

articulo 6 del presente Acuerdo.



Articulo 12

1. Los Estados Partes retendrdn la jurisdiccidn y el control sobre el
personal, los vehiculos, el equipo, el material, las estaciones y las
instalaciones de su pertenencia que se encuentren en la Luna. El derecho de
propiedad de los vehiculos espaciales, el equipo, el material, las
estaciones y las instalaciones no resultard afectado por el hecho de que se
hallen en la Luna.

2. Cuando rsos vehiculos, inatalaclones y equipo o sus partes
componentes sean hallados fuera del lugar para el que estaban destinados, se
les aplicard el articulo 5 del Acuerdo sobre el salvamento y la devolucidn
de astronautas y la restitucidn de objetos lanzados al espacio
ultraterrestre.

3. Fn caso de emergencia con peligro para la vida humana, los Estados
Partes podran utilizar el equipo, los vehiculos, las instalaciones, el
material o los suministros de otros Estados Partes en la Luna. Se
notificara prontamente tal utilizacidn al Secretario General de las Naciones

Unidas o al Estado Parte interesado.
Articulo 13

El Estado Parte que compruebe que un obijeto espacial no lanzado por él
0 sus partes componentes, han aterrizado en la Luna a causa de una averfa o
han hecho en ella un aterrizaje forzoso o involuntario informara sin demora
al Estado Parte que haya efectuado el lanzamiento y al Secretario General de

las Naciones Unidas.

-10-



Articulo 14

1. Los Fstados Partes en el presente Acuerdo seran responsables
internacionalmente de las actividades nacionales que realicen en la Luna los
organismos qubernamentales o las entidades no gubernamentales, y debecén
asequrar que dichas actividades se efectiilen en conformidad con las
disposiciones del presente Acuerdo. Los Estados Partes se aseguraran de que
las entidades no gubernamentales que se hallen bajo su jurisdiccidn sdlo
emprendan actividades en la Tuna con la autorizacidn y bajo la constante
fiscalizacidén del pertinente Fstado Parte.

2. Los Estados Partes reconocen que, ademds de las dispogiciones de)
Tratado sobre los principios que deben regir las actividades de los Estados
en la exploracién y utilizacidn del espacio ultraterrestre, incluso la Luna
y otros cuerpos celestes, y del Convenio sobre la responsabilidad
internacional por dafios causados por objetos espaciales, puede ser necesario
hacer arreglos detallados sobre la responsabilidad por dafios causados en la
Luna como consecuencia de actividades mds extensas en la Luna. Esos
arreglos se elaborarin de conformidad con el procedimiento estipulado en el

articulo 18 del presente Acuerdo.
Articulo 15

1. Todo Estado Parte podrd asegurarse de que las actividades de los
otros Estados Partes en la exploracién y utilizacién de la Luna son
compatibhles con las disposiciones del presente Acuerdo. Con este fin, todos
los vehiculos espaciales, el equipo, el material, las estaciones y las
instalaciones que se encuentren en la Luna seran accesibles a los otros
Estados Partes. Dichos Fstados Partes notificaran con antelacién razonable

su intencidén de hacer una visita, con objeto de que sea posible celebrar las
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consultas que procedan y adoptar un maximo de precauciones para velar por la
sequridad y evitar toda perturbacidén del funcionamiento normal de la
instalacién visitada. A los efectos del presente articulo, todo Estado
Parte podrd utilizar sus propios medios o podri actuar con asistencia total
o parcial de cualquier otro Estado Parte, o mediante procedimientos
internacionales apropiados, dentro del marco de las Naciones Unldas y de
conformidad con la Carta.

2. Todo Estado Parte que tenga motivos para creer que otro Estado
Parte no cumple las disposiciones que le corresponden con arreglo al
presente Acuerdo o que otro Fatado Parte vulnera los derechos del primer
Estado con arreglo al presente Acuerdo podrd solicitar la celebracidn de
consultas con ese Estado Parte. El Estado Parte gue reciba dicha solicitud
procederd sin demora a celebrar esas consultas. Todos los Estados Partes
que participen en las consultas trataradn de lograr una solucién mutuamente
aceptable de la controversia y tendran presentes los derechos e intereses de
todos los Estados Partes. El1 Secretario General de las Naciones Unidas serd
informado de los resultados de las consultas y transmitird la informacidn
recibida a todos los Estados Partes interesados.

3. Cuando las consultas no permitan llegar a una solucidén que sea
mutuamente aceptable y respete los derechos e intereses de todos los Estados
Partes, las partes interesadas tomaran todas las medidas necesarias para
resolver la controversia por otros medios pacificos de su eleccidn adecuados
a las circunstancias y a la naturaleza de la controversia. Cuando surjan
dificultades en relacidon con la iniciacién de consultas o cuando las
consultas no permitan llegar a una solucién mutuamente aceptable, todo
Fotado Pacte podrd solicitar la asistencia del Secretario General, sin pedirc

el consentimiento de ningun otro Estado Parte interesado, para resolver la
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controversia. El Estado Parte que no mantenga relaciones diplomaticas con
otro Estado Parte interesado participard en esas consultas, segun prefiera,

por si mismo o por mediacién de otro Estado Parte o del Secretario General.
Articulo 16

A excepcién de los articulos 17 a 21, se entenderd que las referencias
que se hagan en el presente Acuerdo a los Estados se aplican a cualquier
organizacidn internacional intergubernamental que realice actividades en el
espacio ultraterrestre, siempre que tal organizacién declare que acepta los
derechos y obligaciones estipulados en el presente Acuerdo y que la mayoria
de los Estados miembros de la organizacidén sean Estados Partes en el
presente Acuerdo y en el Tratado sobre los principios que deben regir las
actividades de los Estados en la exploracidn y utilizacidén del espacio
ultraterrestre, incluso la Luna y otros cuerpos celestes. Los Estados
miembros de cualquiera de tales organizaciones que scan Estados Partes en el
presente Acucrdo adoptaran todas las medidas pertinentes para que la

organizacién haga una deciaracién de conformidad con lo gque antecede.
Articulo 17

Todo Estado Parte en el presente Acuerdo podrd proponer enmiendas al
mismo. Las enmiendas entrardn en vigor para cada Estado Parte en el Acuerdo
que las acepte cuando éstas hayan sido aceptadas por la mayoria de los
Estados Partes en el Acuerdo y, en lo sucesivo, para cada Estado restante

que sca Parte en el Acuerdo en la fecha en que las acepte.
Articulo 18

Cuando hayan transcurrido diez afios desde la entrada en vigor del

presente Acuerdo, se incluird la cuestion de su reexamen en el programa
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provisional de la Asamblea General de las Naciones Unidas a fin de
considerar, a la luz de cdmo se haya aplicado hasta entonces, si es preciso
proceder a su revisidén. Sin embargo, en cualquier momento, una vez que el
presente Acuerdo lleve cinco afios en vigor, el Secretario General de las
Naciones Unidas, en su calidad de depositario, convocara, a peticién de un
tercio de los Estados Partes en el Acuerdo y con el asentimiento de la
mayoria de ellos, una conferencia de los Estados Partes para reexaminar el
Acuerdo. La conferencia encargada de reexaminarlo estudiard asimismo la
cuestidén de la aplicacién de las disposiciones del parrafo 5 del articule 11,
sobre la bhase del principio a que se hace referencia en el parrafo 1 de ese
articulo y teniendo en cuenta en particular los adelantos tecnoldgicos que

sean pertinentes,
Articulo 19

L. El presente Acuerdo estard abierto a la firma de todos los Estadoes
en la Sede de las Naciones Unidas en Nueva York.

2. El presente Acuerdo estard sujeto a ratificacidén, aprobacidén o
aceptacidén por los Estados signatarios. Los Estados que no firmen el
presente Acuerdo antes de su entrada en vigor de conformidad con el parrafo 3
del presente articulo podrdn adherirse a é1 en cualquier momento. Los
instrumentos de ratificacidn, aprobacidn, aceptacidén o adhesidn se
depositardn ante el Secretario General de las Naciones Unidas.,

3. El presente Acuerdo entrard en vigor a los treinta dias de la
fecha de deposito del quinto instrumento de ratificacidén, aprobacidén o
aceptacidén.

4, Para cada uno de los Estados cuyos instrumentos de ratificacién,
aprobacidén, aceptacidon o adhesién se depositen después de la entrada en
vigor del presente Acuerdo, éste entrard en vigor a los treinta dias de la

fecha del depdsito del instrumento respectivo.
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5. El Secretario General informard sin tardanza a todos los Estados
signatarios y a todos los Estados que se hayan adherido al presente Acuerdo
de la fecha de cada firma, de la fecha de depdsito de cada instrumento de

ratificacién, aprobacidn, aceptacidén o adhesidén al Acuerdo, de la fecha de

su entrada en vigor y de cualguier otra notificacidn.
Articulo 20

Todo Estado Parte en el presente Acuerdo podrd comunicar su retiro del
Acuerdo al cabo de un atio de su entrada en vigor, mediante notificacion por
escrito dirigida al Secretario General de las Naciones Unidas. Tal retiro

surtird efecto un atto después de la fecha en que se reciba la notificacién.

Articulo 21

El original del presente Acuerdo, cuyos textos en arabe, chino,
espafiol, francés, inglés y ruso son igualmente auténticos, se depositara
ante el Secretario General de las Naciones Unidas, que remitira copias
debidamente certificadas del mismo a los gobiernos de los Estados
signatarios y de los Estados que se adhieran al Acuerdo.

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados por
sus respectivos gobiernos, firman este Acuerdo, abierto a la firma en Nueva

York, el 18 de diciembre de 1979.
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In the name of Afghanistan:

Au nom de 1'Afghanisten:
RN I O] ) o &

15k BE I

Ot ummenu APrasHucTaHa;

En nombre del Afganistén:

In the name of Albania:

Au nom de 1'Albanie:

N N W | PO B

A& B 2 B Je, 0

OT umeHu AnGaunmu:
En nombre de Albania:

In the name of Algeria:
Au nom de 1'Algérie:

: Ahedl et
KA B 718 AP
Or umeun Anxupa:

En nombre de Argelia:



In the name of Angola:
Au nom de 1l'Angola:

: Y,_..u“ f“'l"

R KA

OT uMeHU AHTONH:
¥n nombre de Angola:

In the name of Argentina:
Au nom de l'Argentine:
:u—.——-"i-w‘\“ r""l*

A CErEER

Or MMeHM ADreHTHHN:
Fn nombre de la Argentina:

In the name of Australia:

Au nom de 1l'Australie:
L AL F-UW PO
RA WA A T
Or nmenm ABcTpanuu:

En nombre de Australia:



In the name of Austria:

Au nom de 1'Autriche:
X B A

OT umMeHu ABCTDHH:

En nombre de Austria:

In the name of the Bahamas:

Au nom des Bahamas:
L L) e b
G J L REP
Or umeHu baraMckux OCTpPOBOB:

En nombre de las Bahamas:

In the name of Bahrain:
Au nom de Bahreln:
:Cﬁ~ﬁ)’ﬂj'r*”k

Or nueun baxpeiina:

Fn nombre de Bahrein:



In the name of Bangladesh:
Au nom du Bangladesh:

b 9 iy o b
K& F wirlH .

Or umeuu baHrnagem:
En nombre de Bangladesh:

In the name of Barbados:
Au nom de la Barbade:

SLV}J.-#)YF~‘€
REEE M.

Or wumenu BapGanoca:

En nombre de Barbados:

In the name of Belgium:

Au nom de la Belgique:

t Sl pu b
R o F bg

Or umenn Bennrumu:
En nombre de B&lgica:



In the name of Benin:
Au nom du Bénin:

3 ¢ﬁ——¢pavL
REI T
Or umenm BenuHa:

En nombre de Benin:

In the name of Bhutan:
Au nom du Bhoutan:
10l pe b

Rf 1t .

OT umenn byrana:
En nombre de Bhuté#n:

Tn the name of Bolivia:

Au nom de la Bolivie:
s Loty pn L
AT AT

Or umeHu bonusum:

Fn nombre de Bolivia:



In the name of Botswana:

Au nom du Botswana:

t 1o lgucy pu L

RAA KA

Ot nmenum BoTcpaHu:

En nombre de Botswana:

In the name of Brazil:

Au nom du Brésil:
sy Lt e
REEW .

Or umenmn Bpasunun:

En nombre del Brasil:

In the name of Bulgaria:
Au nom de la Bulgarie:
:‘-«)L;‘—L: p—«'L

13 o 1)

Or umenu Bonrapuu:

En nombre de Bulgaria:



In the name of Burma:
Au nom de la Birmanie:
$ ey o b
1R 4 4

Or umenn Bupuu:

En nombre de Birmania:

In the name of Burundi:
Au nom du Burundi:

t S Ly pu b
R A AT M -
Or umenm Bypyunu:

En nombre de Burundi:

In the name of the Byelorussian Soviet Socialist Republic:

Au nom de la République socialiste soviétique de Biélorussie:

2 o hdped 1ASTAL Y Lovy sl 4y g o b

A 5 W AR & £ 3R,

Or umenu Benopycckoit CoBerckoil Coumanmctuueckoit PecmyGnmuu:

En nombre de la Repliblica Socialista Soviética de Bielorrusia:



In the name of Canada:

Au nom du Canada:

s 1o S au L
REmEX,

Or umenm Kanamu:

En nombre del CanadA:

In the name of Cape Verde:

Au nom du Cap-Vert:
s ot ) b
e i 1A

Or mmenm Ocrpopop 3eneHoro Muca:

En nombre de Cabo Verde:

In Lhe name of the Centrul African Republic:

Au nom de la République centrafricaine

T SOWS LR I It VP IOV Ay e

ke W S Au

Or umeuu Hentpanwnoadpuxancko? PecnvOaugu:

Fn nombre de 1a Repliblica Centroafricana:



In the neme of Chad:
Au nom du Tchad:

e slas erL

REFEH:

OT umenn Yana:
En nombre del Chad:

In the name of Chile:

Au nom du Chili:
e
A4

Or umenm Yunu:

En nombre de Chile:

In the name of China:

Au nom de la Chine:

:¢n——‘J'rﬂﬂh
A E .

Or mMenn Knrasi:

En nombre de China:



In the name of Colombia:

Au nom de la Colombie:
t s sS e
REHRLT .

Ot umenu Konyubuu:

En nombre de Colombia:

Tn Lhe name of the Comoros:

Au nom des Comores:

2 39 --=35 por Lo

At Y .

Ot wnenu KoMOpCKMUX OCTPOBOB:

¥n nombre de las Comoras:

In the name of the Congo:

Au nom du Congo:
e
AR K

Ot wumenu Kouro:

En nombre del Congo:



In the name of Costa Rica:

Au nom du Costa Rica:
1S, S pu
RAE 3£ A

Ot umenu Kocra-Puku:

En nombre de Costa Rica:

In the name of Cuba:

Au nom de Cuba:

3 Lo pu b
RAFE:

Or umenu Kyou:

En nombre de Cuba:

In the neme of Cyprus:
Au nom de Chypre:

1 P r~*L

1%, FE il i i

Or umenu Kunpa:

En nombre de Chipre:



In the name of Czechoslovakia:

Au nom de la Tchécoslovaquie:
. |__=Sl”lw,si..?£ r-w‘-t

KA T 1R 5

OT uMenyn UYeXOCNOBBKUAS

En nombre de Checoslovaquia:

In the name of Democratic Kampuchea:

Au nom du Kampuchea démocratique:
so b, Lq*zq,fS'r~,L
A G 2%

OT mmenn Jlemoxkparuueckolt Kammyuwun:

En nombre de Kampuchea Democrftica:

In the name of the Democratic People's Republic of Korea:

Au nom de la République populaire démocratique de Corée:

TN ) [ SIS | & NOUPS-1 | [} WU & VP ORPSpon b

A ] L e e O NI AV L P TR AP

Or nmeum Kopeifckolf Hapomuo-llemoxparuueckoit PecryGmuxn:

En nombre de la RepQblica Popular Democratica de Corea:



In the name of Democratic Yemen:

Au nom du Yémen démocratique:

19pb a1 () b

e R ARE

Or nmeny Jemokparuueckoro Nemena:

En nombre del Yemen Democratico:

In the name of Denmark:
Au nom du Danemark:

U U EY [ PO
K& %,

Or umenn lanun:

Fn nombre de Dinamarca:

In the name of DJibouti:
Au nom de Djibouti:
(ke 4t

Ot umenn IxuGyTu:

Fn nombre de Djiibouti:



In the name of Dominica:

Au nom de la Dominique:
s Gu%rjd r~aL

K & g‘ﬂéjé b/

OT umenn JloMuHuKM:

En nombre de Dominica:

In the name of the Dominican Republic:

Au nom de la République Dominicaine:
tzﬂjé%r)JJ‘3191*#J'r*~L

XA %Xk FulE .

Or mmenn JounnuxkaHckolf PecrnyOnuxu:

En nombre de la Rep(iblica Dominicana:

In the name of FEcuador:

Au nom de 1'Fquateur:
1299 1S e L
RE I E XK,
OT mMenn IJxkBapopa:

En nombre del Ecuador:



In the name of Egypt:
Au nom de 1l'Egypte:

2)——4“(—ML
o3k X
OT vmeuum Eruura:

En nombre de Egipto:

In the name of El Salvador:
Au nom 4'El Salvador:

:J’J |..|. l...." - ‘.‘
AP RE £,

Or umenu CenpBagopa:

En nombre de El Salvador:

In the name of Equatorial Guinea:

Au nom de la Guinée équatoriale:
xz—v351w3|l—¢kirwb
e at LT -

OT umenu JksaTopuanbHoit I'BuHeu:

En nombre de Guinea Ecuatorial:



In the name of Ethiopia:

Au nom de 1'Ethiopie:
I BRUWVLE O
e 35 A 1T L

Or umenu Ogpuonum:

Fn nombre de Etiopia:

In the neme of Fiji:
Au nom de Fidji:

H Q—-"‘r*’ (W'Lf

A & 7%

Or umenu duaxn:

En nombre de Fiji:

In the name of Finland:

Au nom de la Finlande:

s ol en
A2

Or nmumeuym PUHAAHOUU:

En nombre de Finlandia:



In the name of France:

Au nom de la France:

: L——~4;5ruvL

e ik . ( &
Or umenu Qpauunum:

En nombre de Francia: .
24 d&-‘u«k t1 23y
Dochastin wlajihtne foC

In the name of Gabon:

Au nom du Gabon:
: og— b L
e m 1§ .

Ot umeum I'mBona:
En nombre del Gabdn:

in Lbe name of the Gambia:
Au nom de la Gambie:
oo G L

(CA b,

Or umedn TauGun:

In nombre de Gambia:



In the name of the German Democratic Republic:

Au nom de la République démocratique allemande:

Y b i, al e L,
RAAH I E A

Or umenu Tepmaunckoit Jemoxkparuueckoif PecmyOmukms:

En nombre de la Repiiblica Democratica Alemana:

In the name of the Federal Republic of Germany:

Au nom de la République fédérale d'Allemagne:
LRI RN IR SPORPR

R B EAE

Ot umennm QenepaTusnoit PecrmySnuxm I'epMmanuu:

En nombre de la Repfiblica Federul de Alemsnia:

In the name of Ghana:
Au nom du Ghana:

A A .

Or umenu Iaun:

Fn nombre de Ghana:



In the name of Greece:

Au nom de la Gréce:
s ol—d) pu L
RA A -

OT umenu I'penun:

Fn nombre de Grecia:

In the name of Grenada:

Au nom de la Grenade:
. |J|__;¥J£rﬂ L
XA {5 H Ay ik

Or umenu T'penanu:

En nombre de Granada:

In the name of Guatemals:

Au nom du Guatemala:

s Vsl qn b
Rk o BT .

Or wMenn I'baTemanu:

En nombre de Guatemala:



In the name of Guinea:
Au nom de la Guinée:
3'-—-—.!-"&ML:

RN L

Or umenu I'Buneu:

En nombre de Guinea:

In the name of Guinea-Bissau:
Au nom de la Guinée-Bissau:
el Liwiruvh

G ILAIE g

Or umeHu I'BmHeu-bucay:

Fn nombre de Guinea-Bissau:

In the name of Guyana:

Au nom de la Guyane:
H '-—-'l-:‘r-“l-'
RFE LA,

Or umenyu I'BuaHu:

En nombre de Guyana:



In the name of Haiti:
Au nom d'Haiti:

3 S pul
(% 3 LR

Or nmeun TauTun:

En nombre de Haiti:

In the name of the Holy See:

Au nom du Saint-Siége:
a1 e S e b
RFHHE

Or umenum CBATellmero npecrona:

En nombre de la Santa Sede:

In the name of Honduras:
Au nom du Honduras:
_XU",UJ———Q-" r—wL

X et Ml .

Or umenm I'onpypaca:

- En nombre de Honduras:



In the name of Hungary:

Au nom de la Hongrie:

:L__Q)LA;mru.L
K& 4T A .

Or uMeHn Beurpum:

En nombre de Hungria:

In the name of Iceland:
Au nom de 1'Islande:
,!J_—;L%IF“L
RAEK 5

Or umenu Hcnamgnm:

En nombre de Islandia:

In the name of India:

Au nom de 1'Inde:
s d—igdt o b
ke U

Or umenn Unaunu:

En nombre de la Indim:



Tn the nume of Indonesia:

At nom de 1'Indonésie:
P A el
fXoAe FIBE 1 38
Or umenu Munmonesum:

En nombre de Indonesia:

In the name of Iran:
Au nom de 1'Iran:

! e b

(IS U

Or umenn Hpana:

U

Fn nombre del Iran:

In the name of Iraq:

Au nom de 1'Iraq:
e
& L 3

Or umenn Mpaxa:

En nombre del Iraq:



In the name of Ireland:
Au nom de 1'Irlande:

s 'J___.Jﬁl‘s—wL(
RERR 2L,

Or wMmenu Upnaunum:

En nombre de Irlanda:

In the nome of Israel:

Au nom d'Israél:
UL Yo N
ok LB 9

Or umenu Wapaunsa:

En nombre de Israel:

In the name of Italy:
Au nom de 1'Italie:

: |._,JU:,,|‘M.L
AR KA .
Or umenn Hranun:

En nombre de Italia:



In the name of the Ivory Coast:
Au nom de la Cdte d'Ivoire:

. cl__-Jl Jo L r-wl-r
RERTEBR .

Or umenu Bepera Cnouosoit Kocru:
En nombre de la Costa de Marfil:

In the name of Jamaica:

Au nom de la Jamalque:
: L——S;Ll%-fu‘q
fode F Fm:

Or wmMeHu fAMaiixu:

Fn nombre de Jamaica:

In the name of Japan:

Au nom du Japon:
:Q‘-—-——-f‘n‘-” {-MLf
fR& H A&,

OT uMeun finoHuu:
En nombre del Japdn:



In the name of Jordan:

Au nom de la Jordanie:
[ ]

ro Yl

R4 H.

Or umenun Moppnaumm:

En nombre de Jordania:

In the name of Kenya:

Au nom du Kenya:
:L——«Hégraﬂh
REITEE,

Ot uMmeHu Kenun:

En nombre de Kenya:

In the name of Kuwait:

Au nom du Koweit:

t Ut e L

(CRe B REAY

OT umenn Kyseitra:

En nombre de Kuwait:



In the name of the Lao People's Democratic Republic:

Au nom de la République démocratique populaire lao:
ﬂ————H*A“a—ebbiwﬂlgyiuﬂ*er«h
AR A KIS E I

Or umenu Jlaocckoit Haponno-HemokpaTuueckoit PecmyGmuku:

En nombre de la RepQblica Democratica Popular Lao:

In the neme of Lebanon:

Au nom du Liban:

t Ol o b

A BT

Or mMeHm JluBaHa:

Fn nombre del LSbano:

In the neme of f[.esotho:

Au nom du lesotho:
2)——JDA~A - L

IR RN

Ut umenu Jlecoro:

En nombre de Lesotho:



In the name of Liberia:

Au nom du Libéria:

t e pu b
A& A LB T .

Ot umenu JinGepum:

En nombre de Liberia:

In the name of the Libyan Arab Jamahiriya:

Au nom de la Jamahiriya arabe libyenne:
:;-—e*AJ';—wHyJJ|zﬁ;&“'*?J'ru~L
K& AL AT R AR

Ot mmenn Jlusnitcxoit ApaGekoit Oxamaxupun:

En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:
Au nem du Liechtenstein:

A T R

Or uMeHu JIluxTeHuwTeikHa:

En nombre de Liechtenstein:



In the name of Luxembourg:

Au nom du Luxembourg:

: prmmandd p by
A S BB

OT numenu JlokcemGypra:

En nombre de Luxemburgo:

In the name of Madagascar:

Au nom de Madagascar:

: ftia

(% Kk by A

OT umenu Manarackapa:

En nombre de Madagascar:

In the name of Malawi:
Au nom du Malawi:
:dby——'r“L

XA Bt 7 .

Or umeuu Manasu:

En nombre de Malawi:



In the name of Malaysia:
Au nom de la Malaisie:
gyl ol

KA BRN L.

Or nuenu Manatisun:

Fn nombre de Malasia:

In the name of the Maldives:

Au nom des Maldives:
Kk BARRK
Or umenu Mannnusos:

En nombre de Maldivas:

In the name of Mali:
Au nom du Mali:

h;—JL er
A L
OT uMMeHu Manu:

En nombre de Mal{i:



In the name of Malta:
Au nom de Malte:
sebll b
e Hr 3t

Or uMmeny ManbTi:
En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie:

s el r~|ﬁ

A EERLIL.

Or umenyn MaBpuranum:

Fn nombre de Mauritania:

In the neme of Mauritius:

Au nom de Maurice:

R T SRV SO
KA LR M.

OT nmeHn Mappukus:

En nombre de Mauricio:



In the name of Mexico:

Au nom du Mexique:
NEERR AT
kA B 7

OT umenum Mexcuxm:

En nombre de México:

In the name of Monaco:

Au nom de Monaco:
135y o,
R ST -

Or unmeHu MoHako:

En nombre de Ménaco:

In the name of Mongolia:
Au nom de la Mongolie:
:l_ﬁirih pr
A4

Ot umenu Moiuronum:

En nombre de Mongolia:



In the name of Morocco:

Au nom du Maroc:

:HU—““J'pulr
R AR 7B

OT mMeHM Mapokko:

En nombre de Marruecos:

In the name of Mozambique:

Au nom du Mozambique:
t Oowre bige o L

REERIIK:

Or nuenu Mozamuduka:

En nombre de Mozambique:

In the name of Nauru:

Au nom de Nauru:

: sl el

g 1.

Or unueHu Haypy:

En nombre de Nauru:



Tn the name of Nepal:
Au nom du Népal:

Y | e o i,
A e
Ot umenn Henana:

En nombre de Nepal:

In the name of the Netherlands:

Au nom des Pays-Bas:
:‘J.._..'J)-b rawl-f

et s

OT umenu Hunepnanmoos:

En nombre de los Paf{ses Bajos:

In the name of New 7ealand:

Au nom de la Nouvelle-Zélande:
slo e pmn L

AV AL

Or vmenn Hoboif JenanHguu:

En nombre de Nueva Zelandia:



In the name of Nicaregua:

Au nom du Nicaragua:

fe e LN .
Or wuenu luxkaparya:

Fn nombre de Nicaragua:

In the name of the Niger:

Au nom du Niger:
:r—%rd'r“h
KA o K

Or mmenn Hurepa:
En nombre del Niger:

In the naile of Nigeria:
Au nom du Nigéria:

:|'~#J??HJ p~'L

1Cfe 1T 9
Or usmenn Hurepuu:

En nombre de Nigeria:



In the nsme of Norway:

Au nom de la Norvége:
: g g b
AW A«

Ot umeuu Hopmerum:

En nombre de Noruega:

In the name of Oman:
Au nom de 1'Oman:
2()L—"ru»L

X B 4

Ot umenu Omana:

En nombre de OmAn:

In the name of Pakistan:
Au nom du Pakistan:
:Cﬂ—;*SLfr“L

At A ia .

OT umenu [lakucraua:

Fn nombre del Pakistan:



In the name of Panema:

Au nom du Panama:

gl pe
fﬁ%ﬁeb$-%:

O1 nmeuu Jlanawmu:

En nombre de Panama:

In the name of Papua New Guinea:

Au nom de la Papouasie-Nouvelle-Guinée:
R JNUIEPN [ VLOV-3 PO Wpovy

e & A B L E

Or nueny IManya-HoBoii I'Bunen:

Fn nombre de Papua Nueva Guinea:

In the name of Paraguay:
Au nom du Paraguay:

p il L e L

AV R A B

Or wnmenn Ilaparsas:

Fn nombre del Paraguay:



In the name of Peru:
Au nom du Pérou:

¢ 3t p b

184 B (1

Or nmenu Ilepy:
En nombre del Perfi:

In the name of the Philippines:

Au nom des Philippines:
fok I A5

Or umenu Oununnumu: -
En nombre de Filipinas: ch N W/{l
A 1980
23 W 7

In the name of Poland:
Au nom de la Pologne:
s 'J_....'\J,u r»w L

e 2t

Ot umenu Ilonwmu:

En nombre de Polonia:



In the name of Portugal:

Au nom du Portugal:
sl

&N T

Ot umenu llopryranuu:

En nombre de Portugal:

In the name of Qatar:

Au nom du Qatar:

H J‘LJ pﬂ'h
e

Or umenm Karapa:

En nombre de Qatar:

In the name of the Republic of Korea:

Au nom de la République de Corée:

2 oS A g pe U

e A wh I

Or umenym Kopelickolt Pecnyonurm:
Fn nombre de la Repliblica de Corea:



In the name of Romania:

Au nom de la Roumanie:

2 by, pn L

REPHRL.

Or wmenu Pymununn:

En nombre de Rumania: /7/)@ W

12, Y. /750

In the name of Rwanda:
Au nom du Rwanda:
slo—ly) puly

o f7NE K .

Or umenu Pyaunm:

En nombre de Rwanda:

In the name of Saint Lucia:

Au nom de Sainte-Lucie:
L-M)J wole (-“"-r

KE&FAHE:

Or ey Ceopr=Ilncii:

n nombre de Santa Lucfa:



In the name of Samoa:
Au nom du Samoa:

$ b‘Lw p*vL

AT BT .

Or umenn Cawmoa:

En nombre de Samoa:

In the name of San Marino:

Au nom de Saint-Marin:

t 9=yl Ol pl
ke X 2 A ity

Or umeuum Cen-Mapwuno:

En nombre de San Marino:

In the name of Sao Tome and Principe:

Au nom de Sac Tomé-et-Principe:
P gy gy ole pe b
oA 2 5 e ot 24

Ot nmenm Cau-Tome u [IpuHcunu:

En nombre de Santo Tomé y Principe:



In the name of Saudi Arabia:

Au nom de 1'Arsbie Saoudite:
:1#494g~Jl3e{rAJ|KSL*J|r*»L
Kb 4Pl 1h .

OT nMenn Caynosckoit Apasum:

En nombre de Arabia Saudita:

In the name of Senegal:
Au nom du Sénégal:
fC A A ok

OT vuenym CenHerana:

En nombre del Senegal:

In the name of Seychelles:

Au nom des Seychelles:

. J s 'er
R e 45 R

Ot umenn CejlmenbCcKUX OCTPOBOB:

En nombre de Seychelles:



In the name of Sierra Leone:
Au nom de la Sierra Leone:
t09— e p—u L
AT A

Or uMmenm Cueppa-JleoHe:

En nombre de Sierra Leona:

In the name of Singapore:
Au nom de Singapour:

{8 W W
Or uMenu CuuHranypa:

En nombre de Singapur:

In the name of Solomon Islands:

Au nom des Iles Salomon:
:QL-l~J}~Pr—~h
RASF IR

Ot uMenn CoxomoHoeux OCTpPOBOB?

En nombre de las Islas Salomdén:



In the name of Somalia:

Au nom de la Somalie:
RAeH L.

Ot nmenu Comasnu:
En nombre de Somalia:

In the name of South Africa:

Au nom de 1'Afrique du Sud:
g 0yl Ly ot au L
R |

Ot umeun Wxuok Adpuxn:
En nombre de SudAfrica:

In the name of Spain:

Au nom de 1'Espagne:
N IR PORE

W IUEL

Or umMenu Mcnanum:

En nombre de Espafia:



In the name of Syi Lanka:
Au nom de Sri Lanka:

e e

el 2
Ot wmmenu Upu Jauxn:

En nombre de Sri Lanka:

In the name of the Sudan:

Au nom du Soudan:
:Q‘.J)_..u.“ rqu

X eIt

OT mnmenu Cynaua:

En nombre del Sudén:

In the name of Suriname:
Au nom du Suriname:
spl—m e o b

(A

Ot mmenn Cypunama:

En nombre de Suriname:



In the name of Swaziland:
Au nom du Swaziland:

s veidy e g L
AV S T

Or mmenuu CpauunneHna:

En nombre de Swazilandia:

In the name of Sweden:

Au nom de la Suéde:
: J—ﬁ)ﬂlea~L
Or wMenu Wreunwn:

En nombre de Suecia:

In the name of Switzerland:

Au nom de la Suisse:
:';——*H}“ r“Lf

P s

Ot umenu Upelinapumn:

En nombre de Suiza:



In the nawme of the Syrian Arab Republic:

Au nom de la République arabe syrienne:
:;—~ﬂu}~J'l~7*J'a&ﬂ***J'r”L

£ A Pl i () ORI 3k An 8]

Or mmenm Cupwuiickoit ApaGckolt PecnyGnmuxu:

En nombre de la Repiblica Arabe Siria:

In the name of Thailand:

Au nom de la Thallande:
:J_..._-ldtr.._ulu

e KIH

Or mmeuu Taunauna:

En nombre de Tailandia:

In the name of Togo:
Au nom du Togo:
23— e L

A €3,

Ot wmeun Toro:

Fn nombre del Togo:



In the name of Tonga:

Au nom des Tonga:
iy pu b
R m

Or umenu Toura:

En nombre de Tonga:

In the name of Trinided and Tobago:

Au nom de la Trinité-et-Tobago:

s 9mtlply Wl 5 e ks
RAAFr ek A % B

Or umenu Tpuuunans u ToGaro:

FEn nombre de Trinidad y Tabago:

In the name of Tunisia:

Au nom de la Tunisie:
s iyt pa b
Rk &R .

Ot umenum Tyunca:

En nombre de Thnez:



In the name of Turkey:

Au nom de la Turquie:
S 5 e L
Or umenwm Typumm:

Fn nombre de Turquia:

In the name of Uganda:
Au nom de 1'Ouganda:
1]
dlo _k'glr,...l.,
(G -5k

Ot umMeHy YraHnuw:

En nombre de Uganda:

In the name of the Ukrainian Soviet Socialist Republic:

Au nom de 1la République socialiste soviétique d'Ukraine:
I RSNICY VO [ S 1 0 ST [ WOETE A SO
Rfe 1w 20 A R o X kA

Ot wmenwm Ykpannckolt Coperckoit Conmanucruueckoit PecnyGnuku:

En nombre de la Rep@iblica Socialista Soviética de Ucrania:



In the name of the Unicn of Soviet Socialist Republics:

Au nom de l'Union des Républiques socialistes soviétiques:
ST VO] Y. { P 0S] O3 NP Oen | RY R OR S
ok A T2 SR An R B

Or umenm Cowse Corerckux Coumanucrtuueckux PecnySnuk:

En nombre de la Unién de Repfiblicas Socialistas Soviéticas:

In the name of the United Arab Emirates:

Au nom des Emirats arabes unis:
R LGk A g,

Or nmenn OGvenuHeHHNX ApaGCKUX OMUDATOR:

En nombre de los Fmirantos Arabes Unidos:

In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord:
sadboadh tuad g pwboad ! Loty 8 asadt aSLUY
(ke A 7 b M AR R A T

Or mmenm CoenuHennoro KoponescTpa BenukoSputanumn
u Cemepnoli Upnaunun:

En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:



In the name of the United Republic of Cameroon:

Au nom de la République-Unie du Cameroun:
:3J—J<kJ'ozn—-ﬁ“i—inu~4-ruh
oA g & Ik & b Al .

Or umenn O0ncanuennolt Pecny6nuxu Kamepyn:
En nombre de la Repfiblica Unida del Camerfin:

In the name of the United Republic of Tanzania:

Au nom de la République-Unie de Tanzanie:

: PN l,ub—\.’,'i_qw r.uL

fe A0 82 R R 0K A 3E A (]

Or umenm OGpenunennolt Pecny6nukm Tansaunus:

Fn nombre de la Repiblica Unida de Tanzanfia:

In the name of the United States of America:

Au nom des Etats-Unis d'Amérique:
T SRS SWER | A TN
RF&EH EHRE,

Ot umenu Coenmuennux lUllratop Amepukm:

En nombre de los Estados Unidos de América:



In the name of the Upper Volta:
Au nom de la Haute-Volta:

g 1Lt Ll oL
(AR T L ¥

Ot mmenm Bepxueil Bonbrm:

En nombre del Alto Volta:

In the name of Uruguay:
Au nom de 1°Uruguay:

:L‘bh——~étv1r*~h
fC-de i ofz -

Or wumenu Ypyrmas:
Fn nombre del Uruguay:

In the name of Venezuela:

Au nom du Venezuela:

¢ gy p—u b
e & 1y i .

Or umeuu Benecyonu:

Fn nombre de Venezuela:



In the name of Viet Nam:
Au nom du Viet Nam:

2 b e g by

A AR :

Or umeHm BreTHama:

En nombre de Viet Nam:

In the name of Yemen:

Au nom du Yémen:
2Cr~J‘p~Le

fk'& 'Hll I‘—] .

Or umenn lemena:

Fn nombre del Yemen:

In the neme of Yugoslavia:
Au nom de la Yougoslavie:
¢l Maniys o b

X i b AT &

Or umeny Wrocnasum:

En nombre de Yugoslavia:



In the name of Zaire:
Au nom du Zaire:

t b el
R&ALP A

Or umenu 3amps:

En nombre del Zaire:

In the name of Zambia:
Au nom de la Zambie:

e ey e b

A A

Or nmenu 3amGum:

En nombre de Zambia:



T hereby certify that the foregoing Je certifie que le texte qui précede

text is a true copy of the Agreement est une copie conforme de 1'Accord régissant
governing the activities of States on les activités des Ftats sur la lune et les

the moon and other celestial bodies, autres corps célestes, adopté par 1l'Assemblée
adopted by the General Assembly of the générale des Nations Unies le 5 décembre 1979,
United Nations on 5 December 1979, dont 1l'original se trouve déposé auprds du
the original of which is deposited with Secrétaire général de 1'Organisation des

the Secretary-General of the Nations Unies.
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